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Finally, Dr. Kunzru mentioned
about some Commission in the U.S.A.
which helps the Government there. I
looked into the matter; I have got all
the facts with me. That particular
body there is an ad hoc one which
advises the President and also lays
down certain principles. The matter
ends there. We have here a continuing
body, the C.W. and P.C, which not
only gives advice but actually works
out a whole plan. Sq, it is not as_if
they in U.S.A. have got anything
better than what we have got for co-
ordinating, and for a phased program-
me for the whole country. They have
also devised some methods of c¢ver~
roming these difficulties of conflicting
interests but what we are doing here
is, I believe, much better.

Mgr. DEPUTY CHAIRMAN:
question is:

The

“That the Bill to provide for the
establishment of River Boards for
the regulation and development of
inter-State rivers and river valleys
be referred to a Joint Committee of
the Houses consisting of 45 Mem-
bers; 15 Members from this Hcuse,
namely:—

1. Shri G. Ranga
2. Shri M. Govinda Reddy
3. Shri S. Venkataraman

4. Shri Jagannath Prasad
Agrawal.

Shri H. P. Saksena

5

6. Shri Krishnakant Vyas
7. Syed Mazhar Imam
8
9

Shri M. H. S. Nihal Singh
Shri Jagannath Das

. Shri Vijay Singh

11. Shri N. D. M. Prasadarao

. Shri Surendra Mahanty

. Shri S. N. Dwivedy

. Shri N. R. Malkani

15. Shri Jai Sukh Lal Hathi

and 30 Members from the
Sabha;

Lok

ﬂ
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that in order to constitute a meet-
ing of the Joint Committee the
quorum shall be one-third of the
total number of Members of the
Joint Committee;

that in other respects, the Rules of
Procedure of this House relating to
Select Committees shall apply with
such variations and modifications as
the Chairman may make;

. that this House recommends to
the Lok Sabha that the Lok Sabha-
do join im the said Joint Committee
and communicate to this House the
names of Members to be appointed
by the Lok Sabha to the Joint Com-
mittee; and

that the Committee shall make a
report to this House by the 21st
November, 1955.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: The
House stands adjourned till 2.35 ».m.

The House then adjourned
for lunch at thirty-five minut-
es past one of the clock tiil
thirty-five minutes past two
of the clock.

The House reassembled after lunch
at thirty-five minutes past two of the
clock.

MOTIONS RE AMENDMENTS TO
DISPLACED PERSONS (COMPEN-
SATION AND REHABILITATION
RULES, 1955. ,

Mr. DEPUTY CHAIRMAN: You

can sit and speak.

Tre MINISTER ror REHABILITA-
TION (SHrRr MERR CHAND KHANNA):
I am just moving the motion now.

I beg to move:

‘That this House concurs in the
following motions passed by the Lok
Sabha at its sitting held on the 14th
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September, 1955, for modification of
the Displaced Persons (Compensa-
tion and Rehabilitation) Rules,
1955, under sub-section (3) of sec-
tion 40 of the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954:—

(1) That the following be added
after sub-rule (3) of rule 17 of the
Displaced Persons Compensation
and Rehabilitation Rules, 1955,
namely:—

’

“Provided that nothing in this
sub-rule shall apply where any
such person purchases any pro-
perty forming part of the com-
pensation pool in which case the
purchase price may be adjusted
against the compensation payable
to him in accordance with these
rules, notwithstanding that the
amount to be adjusted exceeds
fifty thousand rupees.

Explanation—~In its application
to a Hindu undivided family, the
limit of fifty thousand rupees
shall apply to each share referred
to in sub-rule (2) of rule 19.”

(2) That the following amend-

ments be made in Rule 19 of the
Displaced Persons Compensation
and Rehabilitation  Rules, 1935,
namely: —

(i) after sub-rule (2), insert:—

“(2A) Notwithstanding any-
thing contained in sub-rule (2),
where a deceased member of a
Joint Hindu Family has left
sons all of whom are less than
eighteen years of age, such
sons shall, for the purpose of
computation of compensation,
be reckoned as one member of
the family.”

(ii) after Explanation IJ, add; —

“Explanation III—For  the
purposes of this rule, the ques-
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tion whether a person is less
than eighteen years of age, shall
be determined with reference to
the date 26th September, 1955.”

(3) That the following amend-
ments be made in sub-rule (1) of
rule 22 of the Displaced Persons
Compensation and Rehabilitation
Rules, 1955, namely: —

(i) in clause (a), for “five
thousand rupees” substitute “ten
thousand rupees”; and

(ii) in clause (b)—

(a) omit “in a rural area or
in a town other than those men-
tioned in Appendix X”; and

(b) for “two thousand
rupees” substitute “ten thou-
sand rupees”.

(4) That the following be subs-
tituted for sub-rule (2) of rule 25
of the Displaced Persons Compensa-
tion and Rehabilitation Rules, 1955,
namely: —

“(2) Where the value of the
property exceeds the net amount
of compensation payable to the
applicant, the applicant shall be
required to pay the balance—

(a) in one lump sum; or

(b) in ipstalments, as
follows: —

(i) In the case of property
other than an industrial con-
cern—

o
(a) Where the value of
the property does not

exceed, in the case of, o
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(a), or where the property
consists of a shop sityated
in a town specified in
Appendix X, in two equal

annual instalments.

(ii) In the case of an in-
dustrial concern, in instal-
ments spread over a period
not exceeding two and a half

years, or

(¢) by adjustment against
compensation payable in respect
of the verified claim of any
other person.”

(5) That the following be substi-
tuted for clause (ii) of rule 26 of
the Displaced Persons Compensa-
tion and Rehabilitation Rules, 1955,

namely: —
“(ii) in the case or any other
property—

(a) where the value of the
property does not exceed, in the
case of a shop in a rural area
or in a town other than those
mentioned in Appendix X, two
thousand rupees and in the case
of any other property, five
thousand rupees, if he pays at
once 20 per cent. of the value

thereof and agrees to pay the
T t- -~ im  fanr aangl  annual

Rules, 1955

(i) in clause (a), for “Rs. 5,000”
substitute “Rs. 10,0007, and
(ii) for clause (b), substitute—

“(b) every Government built
shop valued at Rs. 10,000 or
less.”

(7) That the following amend-
ments be made in rule 41 of the
Displaced Persons Compensation
and Rehabilitation Rules, 1955,
namely: —

(i) before the existing proviso
to sub-rule (1), add—*“Provided
that where the value of the pro-
perty exceeds, in the case of a
shop in a rural area or in a town
other than those mentioned in
Appendix X, two thousand rupees
and in the case of any other pro-
perty, five thousand rupees and
such value is covered by the
amount of net compensation pay-
able to such person to the extent
of 33-1/3 per cent. of the value of
the property.”;

(ii) in the existing proviso to
sub-rule (1), for “Provided that”
substitute “Provided further that
where the provisions of the pre-
ceding proviso do not apply”; and

(iii) in sub-rule (2), for “shall
be payable in four equal annual
instalments” substitute—

‘shall be payable—

(i) where the value of the
property does not exceed in
the case of a shop in any
rural area or in any town
other than those specified in
Appendix X, two thousand
rupees and in the case of any
other property, five thou-
sand rupees, in four equal
instalments; and

(ii) where the value of the
property exceeds the limits
specified in clause (i) or
where the property consists
of a shop situated in a town
specified in Appendix X, in
two equal annual instal-
mentis.”
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«#) That the following be substi-
tuted for rule 42 of the Displaced
Persons Compensation and Rehabi-
litation Rules, 1955, namely:—

“49. Government built residen-
tial property in occupation of non-
claimants.—Where a displaced
person who does not hold a veri-
fied claim is in occupation of a
Government built property which
is an allottable property, the pro-
perty may be transferred to him
if he makes an initial payment
of—

(1) where the value of the
property exceeds, in the case of
a shop situated in any rural area
or in any town other than those
specified in Appendix X, two
thousand rupees and in the case
of any other property, five
thousand rupees, 33-1/3 per
cent. of the value of the pro-
perty; and

(ii) where the value of the
property does not exceed the
limits specified in clause (i) or
where the property consists of
a shop situated in a town spe-
cified in Appendix X—

(a) 33-1/3 per cent. of the
value of the property if the
broperty is situated in an ‘A’
class colony;

}

(b) 25 per cent. of the value
of the property if the property
is situated in a ‘B’ class colony;

(c) 20 per cent. of the yalue
of the property if the property
is situated in a ‘C’ class colony;
and

agrees to pay the balance
of the purchase price—

(1) in case falling under
clause (i) above, in two equal
annual instalments; and

(2) in case falling under
2Jduse (ii) above, in four equal
annual instalments.”

and Rehabilitation) 3214
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(9) That the proviso to rule 45
of the Displaced Persons Compensa-
tion and Rehabilitation Rules, 1955,
be omitted.

(10) That the following amend-
ment be made in clause (b) of rule
46 of the Displaced Persons Com-
pensation and Rehabilitation Rules,
1955, namely: —

omit “subject to the proviso to
rule 45”.

(11) That the proviso to rule 48
of the Displaced Persons Compen-
sation and Rehabilitation Rules,
1955, be omitted.

(12) That the following provise
be added to sub-rule (3) of rule 95
of the Displaced Persons Compensa-~
tion and Rehabilitation Rules, 1955,
namely:—

“Provided that any such appli-
cation may be entertained after
the said date if the Settlement
Commissioner is satisfied that the
applicant was prevented by suffi-
cient cause from filing the appli-
cation in time.”

(13) That the following amend-
ments be made in rule 97 of the
Displaced Persons Compensation and
Rehabilitation Rules, 1955, name-
ly:—

(i) for the existing proviso,
substitute—

“Provided that—

(a) he has not accepted
such allotment of the agri-
cultural land or such allot-
ment has been cancelled;

(b) he does not hold a veri-
fied claim in respect of any
other kind of property, that
is to say, for any urban pro-
perty or for any substantial
rural building”; and

(ii) after the first proviso, add—

“Provided further that where
any such person is given a
rehabilitation grant under rule
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97A, he shall not be given a
rehabilitation grant under this
rule.”

(14) That the following new rule
be added after rule 97 of the Dis-
placed Persons Compensation and
Rehabilitation Rules, 1955, namely:-

“qg7A. Rehabilitation grants to
persons allotted agricultural land
up to two standard acres in Pun-
jab and Patiale and East Punjab
States Union.—Any person who
has been allotted two standard
acres or less of agricultural land
in the State of Punjab or Patiala
and East Punjab States Union
under any notification specified in
section 10 of the Act may be given
a rehabilitation grant at the rate
of Rs. 450 per standard acre of
the area allotted to him:

Provided that—

(a) he has not accepted
such allotment of the agri-
cultural land or such allot-
ment has been cancelled;

(b) he does not hold a veri-
fied claim in respect of any
other kind of property, that
is to say, for any urban pro-
perty or for any substantial
rural building.”

Sarr BHUPESH GUPTA (West
Bengal): On a point of submission. I
understand that this discussion has to
be completed in the course of the day,
but I find from the proceedings in the
other House that they have taken
about three days, not of course full
days, and a lot of discussion has taken
place there over this motion and I do
not think it is proper that it should be
so hurried in this manner here espe-
cially when certain rules call for some
amount of scrutiny and all that. It is
most regrettable that the Government
had not so arranged its time that we
do get some opportunity to discuss

some of the issues raised in these
Rules.

i

Rules, 1955

Mr. DEPUTY CHAIRMAN: The
motion is before the House for dis-
cussion. The Rules will have to be
approved and passed by the Houses
of Parliament within thirty days from
the date on which they are laid on
the Table, and thirty days will expire
by today. So we have to finish this
discussion today, and, if necessary, we
will sit beyond five.

Sart BHUPESH GUPTA: Sir, 1
think I should begin my speech by
protesting against the fact that the
Government should not have given us,
in spite of the fact that they knew
that it would lapse today, some
reasonable time for discussing this
matter. I know, Sir, that these things
have been gone into by very com-
petent persons elsewhere and there is
no doubt that the other House has also
discussed it at some length and has
given this thing their best thoughts.
Yet we feel that, when such proposals
are brought before us, we should be
given ample, at least reasonable,
opportunities for expressing our views
on the matter; our views should not
be taken for granted. That is what I
would like to tell the hon. Minister.
Otherwise the whole thing becomes a
farce. I am a little zealous of the
position of this House in this respect
and I suppose the hon. Minister
belongs to this House. Sir, I am not
one of those who believe in competing
as to whose claim is what in respect of
the two Houses; nonetheless I feel that
a reasonable standard of behaviour
should be laid down whenever Gov-
ernment thinks of bringing such pro-
posals befere us. Now, naturally, at
this stgge it is not possible to go into
the details of the very many things
that have been stated here, much as
we would like to do so, because if I
took some time it means the other
Members will not have much time left
for them. Therefore I would only
touch on some of the very main points
and that too very briefly.

First it is known by now that the
administration of this whole affair has
not been to the satisfaction of the dis-
placed persons. There have been lots
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of bunglings and in some cases also
malopractices. Unfair things had been
done in respect of certain categories of
refugees. They are mostly poor
people; that 1s why we had a numl?er
of demonstrations before the Parlia-
ment, also elsewhere and I think the
Minister will at least agree that there
js some amount of discontent amongst
the displaced persons over this matter.
Here, Sir, the Rules are of great
importance, because. whatever the law
may be, very much depends on how
you administer such laws. Very much
depends on what machinery you set
up for administering the law and, in
this case, what rules you frame. To
some extent the machinery that is
there is conditioned by the Rules
under which such machinery has to
function, or the Rules which have to
be given effect to. Here I find certain
alteration has been made with regard
to the maximum in the interim Rules
that existed and it was laid down that
Rs. 50,000 would be the highest limit
to compensation. Rs. 50,000 is too big
an amount for us, as far as we are
concerned, to many of us on this side
of the House. For the hon. Minister
I know—I suppose he has a verified
claim of about 1} crores—Rs. 50,000 is
nothing—that I can understand. But
we should have thought that the
amount has been fixed at a fairly
reasonable level. Now I find that it
is being raised to Rs. 2 lakhs, that is to
say, the ceiling, the maximum would
be Rs. 2 lakhs, may be to claimants
who have verified claims of properties
which may run into Rs. 14 crores and
so on, and I have before me in this
House some hon. Member who had got
very huge properties left there, whose
claims have been verified and settled
at over a crore of rupees. Sir, as you
know, we have very tender feelings
for all people, generally speaking, but
I feel that, when we are dealing with
the question of rehabilitation of dis-
placed persons, we should be guided
by how quickly we settle them and
help them, those who do not have any
means of livelihood, those who are

much down in the social ladder, those
who are really deprived of opportuni-

and Rehabilitation)
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ties and avenues of life. Such persons
should be in the picture before us
before anybody else comes into the
picture. Now for instance if I were to
consider the case of my hon. friend
Diwan Chaman Lall who at one time
had and even now has got plenty of
properties there in Pakistan, I would
say that even if he did not have any
property he is such an intelligent
person, an equipped person, an educat-
ed person that he can find his feet
anywhere. He always can. Therefore
I know that even if I were not to leave
him anything, a gentleman of his
intellectual stature, equipment and
education would not be hard pressed
in society. He will make......

Sart RAJENDRA PRATAP SINHA
(Bihar): Can there be personal
references like that, Sir?

Pror. G. RANGA (Andhra): Does
not matter. He is praising.

Pror. N. R. MALKANI (Nominat-
ed): We have no objection.

Surt BHUPESH GUPTA: I am giv-
ing an example here.

MR. DEPUTY CHAIRMAN: He will
also give you examples,

Surt BHUPESH GUPTA: The only
thing is, I may not be there then, but
I am glad to hear him always. I am
only giving an example here. There
are such people, but there may be
other people who have got properties,
left huge properties there, but they
lack one thing. They have not the
intelligence, the equipment, educa-
tion-—proletariat in intellect. Now one
may have pity for them; one may have
sympathies for these people, ‘haves’ in
the material sense but ‘havenots’ in
the intellectual sense, no equipment,

none whatsoever except that they
were born in very favourable and
affluent circumstances. For such

people we need not bother at the
moment very much except that we
should see that they are placed in a
certain position where they can earn
their living; certain opportunities of
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life should be made open to them. If
they are not educated some arrange-
ment should be made for their educa-
tion. If they are not really equipped
for doing any work, either by brain
or by brawn, something should be
done so that they can undertake cer-
tain socially useful work. Beyond
that I am not prepared to consider
their case, especially when there are
millions of our people, the peasants,
the workers, the artisans, the small
shopkeepers, who have been uprooted
from their soil and driven to this posi-
tion of destitution and distress for no
fault of theirs and who desire to he
resettled in life and who constitute,
Sir—and that is most important—the
majority of the refugee population
about whom we are making these
Rules. [Therefore, they need special
consideration. If we had plenty of
money it might be that we could think
of being a little generous for the
upper ladder. We are told that our
fund would be about Rs. 185 crores,
out of which Rs. 150 crores is estimated
as evacuee property. Now the Gov-
ernment have augmented this sum by
putting in another Rs. 35 crores or so
and I am told the hon. Minister is not
going to spend any money from that
Rs. 35 crores for helping the people.
Now the actual fund that you have
got in your hands is very limited
mdeed and has, therefore, to be spent
very carefully, with your eyes fixed
on the vast sections of refugee human-
1wy who are still on the streets or are
wving in hovels without being employ-
yd in gainful occupation. Such people
should be uppermost in our mind
today. Here certain social values come
in, some social morals come in, but
we should not go by business account-
mg or laying down certain pro rata
rate of compensation and all that.
Therefore, I think that this maximum
compensation limit has to be reduced.
1 am very sorry if I really injure the
financial interests of some rich
refugees. It is not my intention to give
a blow to them. That we leave for
other occasions. For the simple reason
that we do not have enough money,
and wre have got so many of our people
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1o resettle in life, we cannot afford to
give pro rata to these poorer people.
I do not see why the hon. Minister
should not accept the suggestion that
has been made in the other House that
the compensation to be paid should be
fixed at Rs. 50,000.

Here another question comes in.
‘Who are these people who have come
from Pakistan? I can understand
about some people, for instance, a
scientist, an engineer, who had got
huge property and who required to be
compensated to enable him to pursue
his vocation or his profession. 1 can
understand a kind of consideration
being made to them. But when big
landlords come from Pakistan (if I
were in the Pakistan Constituent As-
sembly, I would have said the same
thing) —some of them are very big
ones—I do not think they need any
phrticular consideration at this stage,
especially when they have big pro-
perties in this country. According to
them the compensation payable may
be small but according to us it
is big compensation. Even the
Congress party has reconciled itself
to a position that the compensa-
tion payable to the bigger categories
should be reduced. 1 think that
outlook, that principle, that ap-
proach should be applied here
because the funds are limited and the
people who really need compensation
are so numerous today. I know that
my point of view would be very keen-
ly and ably contested by very eminent
people but I would request them in
anticipation to ponder over this aspect
of the matter. If you had left one
crore of rupees, two lakhs would not
make much difference to you. I also
know of persons who had left one
crore of rupees in Pakistan but they
have nothing here. Then, very often
it also happened that people who had
accounts in Pakistan banks at that
time—crores of rupees--had accounts
in Delhi and some other places within
the Indian Union. Take Bengal. Some
people, who are now displaced, had
huge property in East Pakistan and
had plenty of properties in Calcutta.
They can fall back upon those proper-

»
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ties. However, I would be prepared
to consider their cases if they produce
a kind of inventory of their existing
properties in India.

Now l.efore the hon. Minister sanc-
tions two lakhs or anything of that
sort, I would ask him to find out
whether the person, the claimant, has
got any property in India, quite apart
from what he had left in Pakistan, and
the value thereof. Without even find-
ing that out you are laying down the
taw which applies to a person who has
left large property there and has huge
property here, and which also applies
t¢ a person who may not have any
property here. Therefore, it is
inequitous as between the two cate-
gories. Supposing X, a wealthy per-
son, left one crore worth of property
in Pakistan and has fifty lakhs worth
of property here in India. Now his
case should be treated a little differ-
ently from a person who has left
similar property there in Pakistan but
has no property in India. Now, Sir,
this rule does not make the least dis-
crimination. It dispenses justice in a
manner which goes against, if I may
express it, natural justice. Sir, this is
a very important point. I think the
hon. Minister should reconsider this
matter. 1 know he is in a hurry to
finish before sunset.

Then, Sir, about the smaller people,
eviction is the most important point.
In this connection, there is a great
deal of fear amongst a large section of
the refugees that as a result of the
formulation and administration of
these Rules many of them might get
evicted from the shops they posses. or
from the lands or dwellings in which
they have found shelter today. Now,
I have very carefully gone through
the speeches the hon. Minister had
made. Indeed he has climbed down
a little and for the better. But the
point is that I do not get that measure
of assurance which would go to secure
that no such people are evicted. I
find that in certain places like Alwar,
Bharatpur and Ganganagar, people
had gone there and started cultivating
Jands. Now they have been asked to
pay the price of “hese lands. Y, am
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talking about displaced persons. I do

not see as to why the Government
should take such a view of this
matter. Now these people had settled
down in life and they had really got
hardly a few years to find their feet.
Now immediately if you confront
them with a demand for price and all
that sort of thing irrespective of
whether they are in a position to pay,
you create confusion, panic, uncer-
tainty and anxiety. This is some-
thing which should not at all be creat-
ed in the case of refugee persons.

Then, sir, the smaller applicants—
whether one has got verified claim or
not—should be treated on an entirely
different plane. You have to draw a
line, a social line so to say, before you
are thinking of such rules, not to speak
of implementing them. It is necessary
always to put emphasis on helping
those people who need your help most.
Unfortunately, the rules here do not
really guarantee that justice which is
really called for. I don't say that there
is nothing in that direction. Certainly
there are certain rules which have
been framed with a view to improving
matters. Certainly there is a tendency
also amongst Government to improve
matters but they are doing it in a very
halting manner. They are doing
it in a very limited way and the
grace of it is taken away when you
come to certain other rules which have
been formulated here. Therefore, Sir,
this is another aspect of the matter to
which I would like to draw your
attention.

Now, about the persons who are
occupying evacuee property but who
do not have verified claims, a distinc-
tion has been made between those who
have got verified claims and those dis-
placed persons who do not have veri-
fied claims. I do not say that it is
not permissible to draw a distinction,
nor do I say that such a line should
not he drawn in certain cases. It i¢
not my contention at all. What I say
is when you are dealing with poor
refugees this distinction should not he
made too much because, as you know,
the overwhelming majority of ihe Gise
placed persons who are today in India
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had very little property to claim for
and some of them did not have any
title to properties. Therefore 1 say
that that distinction should not be
drawn and, as you also know, many
of them could not go through the pro-
cedure which is required for establish-
ing verified claims, By and large the
overwhelming majority of the dis-
placed persons remain perhaps without
proper claims being made on their
behalf with the Government. That is
the position. When this is the posi-
tion and when you are taking the
human aspect of the matter into con-
sideration, I think the rigid division
should not be made in respect of such
persons. It is most strange that in
some cases a displaced person cannot
claim compensation if he had been
given four standard acres of land. If
anyone has been given four standard
acres of land he cannot claim any
compensation for his rural house in
Pakistan unless the price of the house
is over Rs. 20,000. If that is so, I ask
the hon. Minister how many people in
the countryside, except the few for-
tunate landlords, have houses in the
countryside of the value of Rs. 20,000
or more. He should ask himself this
question. A large number of the rural
population has been really put out of
the ambit of certain rules by this pro-
vision that their claim would not stand
if they had been given four standard
acres of land in this country and if
their houses in Pakistan—rural houses
~did not have a value of Rs. 20,000 or
more. I say, Sir, this is absolutely
unfair. There is no equity in it. There
i3 no social approach in it, You should
really take whatever claims they have
got and in respect of their houses in
Pakistan and deal with them and give
compensation to them. Imagine, Sir,
if T have a palace in Lahore in Pakis-
tan and if T am a multi-millionaire I
shall be entitled to compensation here;
but if I happen to be one who has got
a small hut or some smal} house in
Pakistan in a village and if I have
been given four standard acres of land
here, my claim will not even be enter-
tained. I say this is very unjust and
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would really result in very great
troubles, confusion and suffering on
the part of a very vast section of the
refugees. This is another point I
would like the hon. Minister to think
about, if he is still in a mood to think
about such matters.

Sir, there are many other things, as
you go through these Rules and I
know that hon. Members will deal
with many of them here. Some of
them have to be gone into very care-
fully. All kinds of variations have
been made that they do not suggest
that certain principles had been
followed in framing them.

Mr. DEPUTY CHAIRMAN: The
principles are laid down in the main
Act. These are only rules. We are
now concerned only with the amend-
ed Rules. We are not concerned with
other things.

Sart BHUPESH GUPTA: I know
what I am concerned with. I know
that I am concerned with the fact that
the Government has raised the ceiling
for compensation from Rs. 50,000 to

Rs. 2 lakhs. I am entitled to speak on
it and advance whatever argu-
ments......

Mr. DEPUTY CHAIRMAN: You
have spoken about it.

Sar1 BHUPESH GUPTA: Sir, you
must have read these Rules very care-
fully and you will find that the point
on which I am speaking at the
moment, that is, housing, is there in
the Rules and I do not think we should
read the proceedings of the other
House......

3 r.m.

Mr. DEPUTY CHAIRMAN: We have
got very little time and there are
many speakers.

Surr BHUPESH GUPTA: Therefore
I say, Sir, that if I am allowed to
finish without any interruption, it
would be easier for everybody. Sir,
as I was saying, there are a number
of rules which do not suggest any
principle having been observed and

this is socially very wrong and it | Which smack of arbitrariness in them.
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wir, 1 wvould like the Government te |
consider these things and I would |
request the hon. Members to direct
their attention to the various anoma-
lies and to the lack of principles in
certain respects that is so self-evident
in the Rules that are before us.

Finally, I would like to say that we
do stand for rehabilitation of all
people and for the use of this method
of compensation. We want genuine
evactuee properties here to be utiliged. 4
for rehabilitating those people who
have come from Pakistan, uprooted
from their soil, just as we would like
the evacuee properties there to be uti-
lised for the resettlement and rehabi-
litation of our Muslim brethren and
sisters who have gone from our coun-
try. There is no doubt about it and
1 feel that it will be a mistake for us
to imagine that we can do so only
through these Rules. The real
rehabilitation depends not on the aug-
mented pool only; real rehabilitation
depends on the entire economic policy
of the Government. You must open
out new avenues of gainful employ-
ment for those people who st{ll remain
to be rehabilitated in life. That is the
real way. For that the Government
should not merely rely on this kind
of properties that they get from the
evacuees here but they should really
spend whatever amount is necessary. I
am told that in the other House
examples were given. Whatever
amount is necessary to bring about
speedy and effective rehabilitation of
these people, we should be prepared to
spend. We should now try not only to
close this chapter but also see that all
these people who have come over to
this country become a part and parcel
of our country not only in a notional
and legal sense but in the facts of our
economic life. We want really to
create a situation where these people
would not talk of those horrid days of
partition which led to bloodshed, des-
titution and suffering. We want the
problem to be so tackled that the
refugees feel that a kindly hand has
been extended to them to resettle
them in life, and that no other consi- |
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derations stand before the well-being
of the refugee people. That is how
the whole question should be
approached and I would request the
Government to proceed in this manner
with that social outlook and with that
broadness of mind and generosity in
approach.

3226

Dr. ANUP SINGH (Punjab): Mr.
Deputy Chairman, let me first join
those who have already complimented
the Ministry of Rehabilitation and the
present Minister for his piloting the
Act and now bringing before the
Houses the Rules. I think if we con-
sider the magnitude of the problem
and the limitation of our resources and
the vast number of very intricate and
technical problems which are involv-
ed in the disposition of this Act and
its implementation, we will be all
inclined to be more sympathetic to the
efforts that have been made by the
Ministry than some of us or some of
the critics have been so far. I feel
the concessions that have been made
or the pronouncements made by the
Minister in the Lok Sabha are very
encouraging and I think they have
satisfled quite a large number of
people who were very critical up till
now. As I gather if, there have been
four major modifications in fhe previ-
ous attitude and the Rules. One is
that the limit of the property that is
to be auctioned has been raised from
Rs. 5,000 to Rs. 10,000. I have had an
occasion to talk to some people who
feel that this has been a very major
concession and I must compliment the
Ministry and the present Minister for
responding to the demand of the
people. The second concession con-
cerns a very large number of the
rural population and the people in the
Punjab who have been primarily
affected by partition represent a very
large number of the rural population.
The value of their houses in the
previous rules or the rules as had been
framed was cut into half. And I per-
sonally felt all along that that decision
was arbitrary and without any justice.
A large number of deputations have
been pouring into Delhi and till day
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before yesterday, some of them were
present here, who felt that that wrong
should be rectified. 1 am very glad
to note for that section a major con-
cession has been made which has satis-
fied quite a large number of people.
The Minister has also assured that he
will try to seek the help of the Gov-
ernment to augment the present pool;
he will explore all possible avenues to
see whether something more can be
added to it, so that the demands of
most of the people are satisfied. And,
also, in the case of those people who
have not submitted their claims so
far, very substantial concessions have
been made.

Having said this, I will now come
to one or two points which, I think,
should be more carefully scrutinised
and looked into. For once I find
myself in the very happy position of
wholeheartedly supporting my friend
Mr. Guha in two demands, that is....

Surt BHUPESH GUPTA: Not Mr.
Guha.

Dr. ANUP SINGH: Mr. Bhupesh
Gupta. The first one relates to Rule 65
and I would like to read it, in case
some of the Members may not have
the copy before them. Rule 65 of the
Compensation Rules says:—

“(1) Any person to whom four
acres or more of agricultural land
have been allotted shall not be
entitled to receive compensation
separately in respect of his verified
claim for any rural building, the
assessed value of which is less than
Rs. 20,000.

(2) Any person to whom less than
four acres of agricultural land have
been allotted, shall not be entitled
to receive compensation separately
in respect of his verified claim for
any rural building the assessed value
of which is less than Rs. 10,000.”

I submit, Sir, that this rule is not
justified. There are a number of
cases—the exact number I do not
happen to know,-but I am sure the

|

i

Rs. 20,000 so that

Rules, 1955
Ministry does—where people submit-
ted their claims for rural houses to the
tune of Rs. 23,000, Rs. 24,000, Rs.
27,000, and they were cut down to
Rs. 19,900 or Rs. 19,700, whatever the
case may be and a communication
went to the applicant that he should
show cause why his claim should not
be cut down. I know of several cases
where the notification did not reach
them in time. And I also happen to
know of some people who felt that
the burden of proof is on the Govern-
ment. If a man has honestly submit-
ted his claim, to the best of his know-
ledge and says it properly, I think it
should be up to the Government to
say why it should have arbitrarily
and unilaterally cut down the amount
from Rs. 23,000 to Rs. 19,800. And the
feeling has been—and I think with a
good deal of justice in some cases—
that it was cut down to bring it below
the man will not
receive a single penny. There have
been instances where a man had four
houses and he submitted a separate
claim for each one. The value was
cut down to Rs. 19,000, Rs. 18,000,
Rs. 16,000. In the aggregate his claim
will be Rs. 16,000 plus Rs. 17,000.
Merely because one single unit or
house is not above Rs. 20,000 he does
not receive a single penny. That, I
think, is certainly unfair and I would
request the Minister to once more
examine that issue. I am fully aware
of the fact that some people inflated
their claims. Some of them were
smart enough. Instead of putting it
slightly above Rs. 20,000, they put it
at Rs. 30,000, or Rs. 32,000 And the
gentleman in the Ministry looking at
these very impressive figures had cut
it down to Rs. 23,000 or Rs. 22,000 and
the man got away with it. But those
who were more honest and more con-
scientious and put it slightly above
Rs. 20,000—not anticipating that there
will be a drastic cut merely to bring
it below Rs. 20,000—were the ones
who have been left holding the bag
and they are receiving nothing. I feel
that that Rule certainly puts a pre-
mium on sharp practices and dis-
honesty and I for one feel that tmis
Rule should be abrogated and some
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pnew means should be devised to take
care of these cases. I am fully aware
af the argument that the Minister is
going to offer very eloquently and
very persuasively. He would say,
“If I reopen this whole thing how
can I implement the act.”

Perfectly true. There is so much
demand and the pool has to be equit~
ably distributed. But I feel that with~
out stopping the thing, without in any
way holding back what has already
been done, some way could be found
to entertain these claims and a sepa-
rate provision could be made. Sepa-
rate funds, separate resources, could
be tapped. I for one do not feel that
just because something that was mov-
ing might be held back, for a few
days or months, a large number of
people, thousands of them perhaps,
should suffer. Nobody should suffer
and I think it is up to the Ministry, up
to our Government, to find some means
of rectifying the wrong that has been
done to a very large section of the
rural population.

As regards those non-Punjabis who
have been given land in Alwar,
Bharatpur and Bikaner, I fully sup-
port what has been said, that there is
no justification for refusing to enter-
tain the rural claims of these people
and at the same time asking them to
pay for the land. If you are asking
them to pay for the land that was
given to them for rehabilitation and
small grants, you must either enter-
tain the rural claims and adjust them
against the price of the land, or allot
land to them. Those are the two
major points which I would urge the
Ministry to consider, rather
re-examine these two propositions.

There are a number of people who
never submitted any claim. Our
people, unfortunately, are illiterate, a
vast majority of them living in small
villages. I happen to know personally
that most of them have to hear from
somebody, some relative, if they come
to town, that such and such notifica-
tion has appeared in the press. And
even then the exact interpretation of

|
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those rules is not very clear to those
people and I would say that no case,
no matter what the grounds may be,
negligence or lack of information,
should be rejected. Such cases should
be looked into very sympathetically,
and so far as possible every legitimate
claim, whether it was submitted or
may be applied for now, should be
taken care of.

Now, Sir, the major problem that we
are facing is the implementation of
these Rules. Having studied these
Rules carefully and having had the
privilege of being one of the members
on the Advisory Board—of course, I
speak entirely on my own—I, for one,
am fully convinced that the Govern-
ment should put more money into this
pool—I1 am not sure how many crores,
fifty or sixty or seventy crores what~
ever may be the figures and I think
fifty crores at least the minimum. I
do not want to be optimistic, but I feel
that in the present way things are
going, these Rules will not be imple-
mented. It is not going to be an easy
job to collect the arrears and the dues
and the rent from the people who
do not have ample resources. So far
as the Ministry is concerned, the pro-
position is very simple. How can they
pay unless they collect? The whole
disposition of this thing is contingent
upon what they receive. It is a very
simple, element arithmetical proposi-
tion—if and when we receive and
whatever we receive, we will certainly
distribute it and try to expedite it. I
would certainly request the Minister
and plead with the Government to
find some money some where. I am
fully aware of the fact that this argu-
Mment has been repeated—and with a
great deal of justice—where is the
Mmoney. “We are engaged in a vast
net-work of various projects, enter-
Prises and industrial projects. The
second Five Year Plan must take
Priority.” That is perfectly true, But,
as I understand the second Five Year
Plan, our approach rather is that it
must be built up from below. It is
the plan of the people, rather than
anything being imposed from ahbove.
It rests upon the whole-hearted
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cooperation of the people, compensa-
tion is the integral part of that Plan.
If you want to satisfy these people and
do not want to treat their demands
as something separate from the second
Five Year Plan, you must look at the
whole picture in its totality. Then, I
think we can satisfy lakhs and lakhs
of people. They are an asset. They
will be there to shoulder the responsi-
bility and to help in the implementa-
tion of the second Five Year Plan. I
' -would, therefore, urge that this pro-
blem should be treated as an emer-
gency should be treated, as part of
the second Five Year Plan. Wherever
the Government is in a position some-
how to find resources for the second
Five Year Plan, this item should also
be treated as part of that.

Lastly, I would say that I do not
know what the hon. Minister had in
mind when he held forth a little
hope—not a promise—that he would
get in touch with the Pakistan autho-
rities and if he succeeded in his
efforts—he was quite cautious about
it—that money would certainly go to
the refugees and would not go into
the General Revenue. There again,
I feel that it is far better for us to
face the situation realistically. Let
us not cheat our refugee friends any
more. They have waited for eight
long years. They have suffered
enough now, towards the tail-end,
we are bringing these Rules to hold
forth this hope before them. Maybe,
some money is coming from Pakistan.
I hope it does. Al of us wish that
Pakistan will redeem her pledge and
reciprocate the kind of treatment that
we have been according her. But,
unfortunately, if past experience is
any guide—I think we should not be
over-optimistic about it—it should be
made very clear that the chances of
receiving any money from that source
are rather remote. So, we will have
to fall back on our own resources.

At the end, I would like to make
two suggestions which I think might
help the situation in expediting the
implementation of these rules and in
disposing of the claims. I think there

3232
Rules, 1955

| should be a section, a separate sec-

tion, set up in the Ministry-—call it

by any name, call it “Complaints

Section”-—and its only job should be
| to look into the complaints that come
from all over. I happen to know of
many people who have written letters
to the Ministry and in many cases,
there has not even been an acknow-
ledgment. Because I am a Member
of the Advisory Board, many people
come to me, as they go to other mem-
bers. They send reminders after
reminders. They get no reply—I think,.
not as a matter of courtesy, but as a
matter of ordinary routine procedure.
When any complaint or any applica-
tion comes from a distressed person in
particular, the Ministry should see to
it that at least the letter is acknow-
ledged within ten days, fifteen days
or one month. It does not make any
difference. The speed and the time
will depend entirely upon the person-
i nel and equipment that you have
there. It gives a man at least some
kind of psychological satisfaction that
the Ministry in Delhi is not altogether
oblivious to his demands. You may
be doing all that you possibly can and
I am sure you are. But to a man who
lives in Jullundur or Ludhiana, who
has written ten letters to the Ministry
and who never receives even an
acknowledgment—-leave alone getting
his claim settled—this will at least
give him the psychological satisfac-
tion that you are looking after his
interests. I would request the hon.
Minister to look into this proposition,
if it is feasible. I feel that it is at
least desirable that a separate section
should be set up to look into these
complaints, acknowledge them and
try to expedite matters. After all, all
these Rules are naturally designed to
help the situation to improve. Unless
there is a human approach—which
has been referred to by so many
speakers in the other House and 1
think it is worth repeating—for look-
ing at this problem from a human
angle, not the mere juggling with the
mechanteal side of it which, of course.
cannot be ignored, and unless there is
that zeal and the spirit behind it, it
| will be very difficult to finish this job.
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I have had occasion to associate
myself with high officers of the
Ministry and I pay them the highest
compliment, They are capable people,
who have a thorough grasp of the
problem and they are sympathetic.
But, unfortunately, in the lower ranks,
in the people who are working actually
in the disposal of the applications—
and I speak from a little personal
experience—I do not find that spirit
which is the essential, indispensable.
requisite for this kind of thing.

Pror. G. RANGA: How are they
g0 bad. when the top is so good?

Dr. ANUP SINGH: Well, perhaps
that spirit has not yet percolated to
the bottom. Anyway, I can say these
officers are conscientious. But you go
to Metcalf House. The place is over-
crowded. I think I am not exaggerat-
ing when I say that sometimes, you
find five or six people, where only one
is needed, and some of them actually
said many, many things. For example,

“SIEE T AE M A BN TAT
then what will we do?” $So, their
applications are being tossed back and
forth and some at least have been
lost. I have had a number of letters
saying that “My application and my
claim cannot be traced.”

Speaking from personal experi-~
ence—and I am not saying that this
should be looked into, but I can speak
with authority—my own ’'uncle came
to Delhi and gave me his claim
personally. I said that I would hand
it over and see what could be done
about it. I will neither mention his
name nor the number of the claim-—
I do not remember it. This was about
one and a half years ago. The latest
information is that the claim is miss-
ing. Naturally my uncle writes to
me, ‘“The claim is of one who is at
least related to you and you cannot
trace that claim. And you happen to
be a member of the Advisory Board.

What are you doing about other
people?” It naturally puts me in a
very awkward position. I said, “I do

not want to make any personal
enquiry.” But since I know this case,

73 RSD.—5
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it was really surprising to me that the
claim should be just missing. Every
time I went to Metcalf House it is said

“greq faad a@r g, ”  as if some-
thing is just coming up. A week after
that, you go there, if is sﬁll‘ being
traced. So, I am inclined to thesKihat
there must be a very large number of
other cases.

I will wind up by saying that what-
ever we are going to give to the people
either in the form of property or cash,
it should be done expeditiously. They
have waited Iong enough and even
now, there is a feeling—a pessimistic

feeling— “.1gg gz & g 7T
but who knows when we will get any-
thing, may be two years, three years,
four years, and especially after the
announcement that it may take three
or four years.” If the Ministry says
‘three years’, it must be at least nine
more years, and some people have
become very sceptical. So, I would
request the Minister and his staff to
see to it that whatever is coming—
although very meagre and very belat-
ed—should come quickly and expedi-
tiously, and with grace.

Surt  JASPAT ROY KAPOOR
(Uttar Pradesh): Mr. Deputy Chair~
man, I feel particularly happy today
for the long-waited day has after all
arrived. The displaced persons had
been waiting and looking forward for
this day with anxious eyes for the last
50 many years. It is this hope of get-
ting compensation that has sustain-

Mr. DEPUTY CHAIRMAN: Mr.
Kapoor, you please speak only on the
amendments that are before the
House, not on the general distribution
of compensation, and all that. We are
concerned only with the amendments
now. The Rules have already been
framed and placed before the House.
The time is very limited.

Suart JASPAT ROY KAPOOR: I
thought, Sir, that I would be on safe
grounds if I followed in the wake of
the two hon. friends who just preced-
ed me. And I do not know, Sir, what
the motion before us is. I think the
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motion before us is that we should
take the Rules into consideration.

Mr. DEPUTY CHAIRMAN: Only
the amendments that have come from
the Lok Sabha.

Surr JASPAT ROY KAPOOR: In
that case, Sir, would it not be more
desirable that the amendments that
have to be moved by my friends,
Diwan Chaman Lall and Prof. Mal-
kani, be also formally moved, because
1 would like to say a few words on
those amendments also?

Mr. DEPUTY CHAIRMAN: Then
you can speak on those amendments.

Surr JASPAT ROY KAPOOR: Even
before they are moved?

Mgr. DEPUTY CHAIRMAN: They
will be moved after the House accepts
these amendments.

Sart JASPAT ROY KAPOOR: All
right. So that means that I will have
another chance of speaking on the
amendments when they are moved.

Mgr. DEPUTY CHAIRMAN: Yes.

Sarr  JASPAT ROY KAPOOR:
Then, Sir, so far as the amendments
which® have been moved to these
Rules are concerned, I am happy to
support them. And as I support these
amendments, Sir, my mind goes back
to the year 1947 when so many of our
brethren from West Pakistan had to
leave that place under very distress-
ing circumstances. This question of
compensation, Sir, was raised soon
after the displaced persons came over
from West Pakistan. And though at
an earlier stage, the idea was vague,
still, by about the month of July, 1949,
it was for the first time that a res-
ponsible spokesman of the Govern-
ment, no less a person than the late
Shri Gopalaswamy Ayyangar, acced-
ed to the principle that compensation
shall be paid to displaced persons.
And he then had initiated that the
displaced persons shall be paid com-
pensation out of a pool which shall
consist of three items. firstly, the
evacuee property left behind here by
those who have gone away to Pakis-
tan, secondly, the Government contri-
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' bution, and thirdly, anything that may
be made available to us from the
Pakistan Government.

Sir, so far as the first two items are
| concerned, they are before us in the
i pool. But, of course, nothing we have
in the shape of the third item. Today,
we hear from our hon. friend, Mr.
Khanna, that he will make earnest
efforts to persuade the Pakistan Gov-
ernment to make some contribution to
our pool. Well, as a statesman and as
a representative of the Government of
India, of course, it is his duty to do
so. But I am sure, neither he, nor
any one of us, can be under any delu-
sion that we are going to get anything
substantial from the Pakistan Gov-
ernment. And it is, therefore, idle to
build hope on that probability, for let
us not forget that the Pakistan Gov-
ernment is not giving us even the
movable property that our people have
left behind. Only the other day, we
were discussing the Bill relating to
savings deposits, during the course of

the debate on which we were told
that the displaced persons have left
about a crore of rupees worth of

deposits there. That is not a very big
amount, and even that amount is not
being transmitted to us. Therefore it
is no use our hoping that we shall be
getting anything out of the property
which our people have left there. That
being the position, Sir, we have, for
the time being at least, got to content
ourselves with the pool money which
j is in our hands, and which is to the
| extent of about Rs. 185 crores or so.
Now this pool money, Sir, may be dis-
tributed amongst the displaced persons
in whatever way we like, in consulta-
tion with the displaced persons. Rules
have been framed on the subject, and
| from time to time, they have been
I amended. But the displaced persons—
i all of them—have not been satisfied.
| In the very nature of things. it is
l impossible to satisfy every displaced

person, because there are conflicting
claims. If you satisfy one set of per-
sons, you have to dissatisfy others,
and if some people are to get more
under these Rules, the other set of
persons, it means, will get less. So,
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unless and until this entire pool 1§
increased, well, it is impossible to
satisfy all the displaced persons. I
would therefore submit, Sir,—and
associate myself with my hon. friend
who just preceded me—that this pool
money should be increased to such an
extent as may be possible to be
increased, keeping in mind the avail-
able resources with the Government.

Sir, ever since this question has been
taken up, in the early stages of the
year 1949, I have been suggesting and
submitting that a sort of rehabilita-
tion tax should be imposed in the
country in order to augment this pool;
1 suggested that more particularly for
the reason that that would have a very
good psychological effect on the dis-
placed persons, for every citizen of
this country must be made to realise
that the displaced persons’ cause is his
own cause, and the entire country is
one. They should be made to feel that
displaced persons are blood of our
blood and flesh of our flesh, and if they
are in distress, we should not remain
happy and peaceful. And whatever
the other persons, the permanent citi-
zens, of this country have with them,
they must share it with those brethren
of theirs who came all the way over
from West Pakistan. After all, they
were very patriotic citizens of this
country, and they have not come over
here because they wanted partition,
but they have come over here because
partition has been thrust over them.
And even after partition, they would
.10t have come over here, but would
‘have remained there, wishing good
luck to our country, only if peaceful

conditions had obtained there. But
they have been forced out of that
place, and when they were walking

over the border, the Indo-Pakistan
border, they were longingly looking
forward to this path of India, wishing
all the way that they must reach it as
soon as possible. And as soon as they
crossed the border, they cried from
the bottom of their hearts ‘Jai Hind’
and ‘Jai Bharat’. And. Sir, after they
’have come over to this country, they
have shown commendable spirit of
self-sacrifice. They have not been

|

|

|
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much of a burden to this country.
They have established themselves on
their own legs, on their own resources,
to a very large extent. They have
added to the economic advancement ot
this country. Wherever you go, from
North to South and from East to West,
you find them standing on their own
legs. Even in the South, Sir, where I
had recently been, I was surprised to
find many Punjabis establishing them-
selves in various kinds of trades and
professions. Such are the people, Sir,
and we should, therefore, do every-
thing possible not to damp their
spirit.

Sir, on this occasion, I would like to
offer my congratulations to the Gov-
ernment of India as a whole for the
very good work that they have done
for the displaced persons. The task
was a tremendous and a huge one
Nowhere in any country have so
many displaced persons had to cross
over from one place to another. The
other day, Sir, one of the hon. Mem-
bers in the other House quoted the
example of rehabilitation of Germans
i Germany., They wanted this Gov-
ernment to emulate their example. I
don’t know whether they have been
able to do more than what our Gov-
ernment has been able to do. Obvious-
ly the magnitude of the problem there
could not be as big as it is here. Sure-
ly not 60 or 70 or 80 lakhs of people
are displaced there.

Surr J. S. BISHT (Uttar Pradesh):
Yes, there were.

Sarr JASPAT ROY KAPOOR: Be
that as it may. Of course we should
not be slow to learn anything from
any country but to say that we have
been slow in looking to the interests
of the displaced persons is something
which is absolutely not correct. Today
we should express our gratitude to the
late Shri N. Gopalaswamy Ayyangar
who did such a great deal for the dis-
placed persons and today it would not
have been possible for us to have this
pool with us but for the statesmanship
of late Shri N. Gopalaswamy Ayyan-
gar. At the time when the Constitu-
tion was framed, the question arose as
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10 whether we should have in the
Chapter on Fundamental Rights an
absolute provision in Article 31 that
every person has a right to possess
property and that the Government
shall not have the right to dispossess
and terminate the right of any person
to possess that property. At that time
I raised the question......

Mr. DEPUTY CHAIRMAN: We are
not concerned with all that past his-

tory.

Surr JASPAT ROY KAPOOR: For
the simple reason......

Mr. DEPUTY CHAIRMAN: You
have not said one word about the
amendments. You have to wind up,
please. 1 will call the Minister to
reply at four.

Siart JASPAT ROY KAPOOR: I am
just coming to the amendment after
completing this sentence or this point.
Along with that, we must offer our
congratulations to the other wvarious
Ministers—Mr. Mohanlal Saxena, Mr.
K. C. Neogy, Mr. A. P. Jain and last
but not the least, Mr. Mehr Chand
Khanna, who has been associated with
this affair ever since the beginning
when he was not a Minister. He has
been Adviser to this Ministry and
rightly now he is the Minister for
Rehabilitation and this is the crown-
ing glory of his career probably that
he has now been able to place before
us these compensation Rules and more
particularly when he has been able to
persuade himself to place these
amendments before us which will, I
am sure, go a long way to satisfy the
displaced persons. I give my fullest
support to these amendments and I
have only one or two suggestions to
make with regard to these amend-
ments. In amendment 8 and in some
of other amendment also it has been
provided that in the case of those per-
sons, the displaced persons, who are
occupying Government or other build-
ings, it will be open to them to pur-
chase them and set off their claims
against the value of those buildings,

Rules, 19385

and if their claims arc of a lesser
, amount than the value of those build-
| ings, it will be open to them to pay the
! balance of that amount by instalments.
; That is as it should be. But then,
; may I suggest in this connection some-
, thing for the consideration of the hon.
; Minister, whether he would not consi-
| der it advisable to give an additional
? facility to such persons by enabling
' them to have the balance of this
| amount advanced to them by the
: Rehabilitation Finance Corporation or
even by the State Bank against the
mortgage of these buildings. This will
not only be helping those persons but
the hon. Minister will be helping him-
self because he has rightly said that
the sooner these displaced persons who
purchase these buildings pay the
instalments, the better it is for the rest
of the displaced persons because unless
and until the amount is realized and
goes into the pool, it will not be possi-
ble to pay those displaced persons who
don’t purchase any buildings. I would
therefore submit that rather than wait
for two, three or more years during
which period these displaced persons
are called upon to pay the instalments,
would it not be more advisable and
more advantageous to provide these
displaced persons with money advanc-
ed to them by the Rehabilitation Fin-
ance Corporation or State Bank on
some reasonable interest so that the
pool may have a larger amount of
liquid money straightaway at its dis-
posa'l and the whole problem of pay-
ing compensation may be resolved
within a couple of years? They have
waited long enough and if you go on
asking them to wait for many more
years, it reduces the utility of com-
pensation to a great extent. May I
repeat a proverb in Hindustani?

“Fagt w7 Fy @,

Of what avail is rain when crops have
dried? Similarly, after 4, or 5 or 6
years, when many people have died
and some have already died in expec-
tation, what is the use of compensa-
tion? Nothing can be done for them
for the dead. But so far as those who
| are living are concerned let us not

frustrate their hopes any more and
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let all be paid compensation, what-
ever it be, as speedily as possible,
and this suggestion of mine is one
which, if accepted, would enable the
Minister to pay the compensation in a
very short period of time. May I also
suggest that even at this stage, a
rehabilitation tax might be imposed.
This is the fit and proper time
because........

Mr. DEPUTY CHAIRMAN: We are
not concerned with it now.

Surr JASPAT ROY KAPOOR: Last-
ly T would suggest that these amend-
ments shoulg be further amended
inasmuch as full payment might be
made to displaced persons upto the
extent of Rs. 5,000. I know it will
involve some more money and it was
therefore that I was submitting, believ-~
ing that I was relevant in making that
suggestion along with this proposed
amendment, that this additional
money should come from a rehabilita-
tion tax. When Mr. Malkani’s amend-
ment is taken, [ hope I will be given
an opportunity to speak.

TN Tgtﬁ'l Fﬂ? qm\ﬁ ('it\‘{):
UMY wE, 98 @et & aw & P
W S a9 B q@ F arg IOt g
& Fa @ tog g e wew @ T
Fioted mar s wow B A
e O Ieomft &t W a7 R @w ar
g o v h 97 ¥T, o o A 79 | g
ST, W AT @ W FEAT g &
Pz aE s @ o @ g W 99
Fivd & 72 dar g st
F AW AGT TH TET P TEAA & |
g &6 B TR qmt @ der ol v
ot & @9 oF flom @ w R OE,
fvd 2 swww € g dWmiew
madde % tag geitew 48 | aw el
yreontefat @ @y gidet A @1 a0 (2T
Agvat (e T w ww &) aw o Ew
g d& @ & T ot seomltt &t gl
7 Yo wrar & e wred womh’ & s @
s Y i ges ay A ar A
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gt Ew A gyt fmTm g fe Wl
| weteat @t samr Py war § @t w ST
| ggradr ®, Ol 9d ® AR
| e, wt w e g, st
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qua WAk & q@ o, tedt avw oW
IEr TG AERT i AT W &S
Yo, madde 4 wedd @ gE A @
Taq 9 qumE Fie &U9 @9 THar It
T% gede it el geomdat @ e
frerasht o 59 @ @9 A Twen |
et ot F ot AgAd Awgd @
TEHT FAER AT VEIsh a1 gaeH
toar | Tt T S awe ait & A«
ST JGER ATH AT I T oqer e
Yo &1 wE weew A T | o
g7 ag f@ R ¥ I fergmm @ et
W URAH UNHENT 99 G g T A,
7z derat weomel® wEEE 1 wt de o @
TR g T | oo 9y gEt & aw 3 f=
FAR qew Ft TAE gERt & omwr AR
HATT 9% TT & AT IS A @ Aar
FEAT TE TG & | TEH! @9 a9 W E
T g derlt gt F @i el ok
T & e Tl R &, ot aew
@t 3R THAT | N AT A6 W AR T 01
P% g7 &bt #1 W@ @ sawr vgy #n
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3w ale diw @fgd & Tag Teor a7
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B WY FEA TEW § 1 PR $1 Ak d
S 200 AT W0 EUGT & FW IAFT TgAT
gy &, P o & wer s # Pw o
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toq 992 o e Ped et & gt
qTgR TAH I €, 99D AW, M el
Bt @t few T awr & Nw g F
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ateoe gid & ) It 79T @ FAT IR
st g & 1 TEr e tow tew
gereht geontar & wEr © @St tean
g gu= Tgwtad # d@ ThET AtEwAR |
foar s/a P o F17 amd T TR
g TG FT ABE (E @ o Ste AT
# ot TeT INE AFT W TG wea Pen
¢ oo T T E9m &uar @ a 94
TET B AFA F1 TG F1E F T T
IR w79 Tl TOATT B 199 W/
gHlg @ g fs gAR fedfateewa
Patreer s gawr 3w W W w5 Al
geret geomtefat & Tad 38 Toaem sawr &

SRT FY gFQ & &¢A | 4° qg gEar
& % g v o et Iwonteat @ fad
FiT wreEs Aiw et & el d Yaawme
AREEATET €67 & |

Sart RAJENDRA PRATAY SINHA:
Mr. Deputy Chairman, I would like to
make a few observations on Rule 17
in which it is said that where the
maximum compensation that would be
paid would be only Rs 50,000 theg
cash compensation could be up to
Rs. 8,000 The hon, Minister, while
explamming this rule in the other
House said that in certain hard cases,
compensation could be paid in cash up
to Rs 8,000 under this clause to per-
song who are entitled to higher com-
pensation And he stated a few exam-
ples, like widows and mfirms and
persons living in homes, minors and
the like ’I hope, Sir, that these were
only given as instances and by way of
examples and that he was not giving
an exhaustive list of hard cases. I say
this because there are some other hard
cases also which should receive his
attention. As examples, I may men-
tion the cases of people who have been
afficted by T.B or cancer. Such
people also would require attention
in this connection. So I submuit that /
payments to such people who are
suffering from such diseases should be
made very expeditiously, because there
is no point in making any payment |
after they are dead and gone. They |

and Rehab "itation)
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actually need this money very
urgently for getting cured of their
diseases.

3246

{ aiso nnd that in the case of hard
cases the applications should be made
before October 1954 It 1s qute all
right putting a time limit like that in
the case of the old and infirm persons.
But there can be no time-limit put
wn the case of applications from those
who have contracted diseases like T.B.
or cancer, because the person can con-
tract the disease even after October
1954 and I do not see any reason for
differentiating a person who had con-
tracted the disease before 1954 October
and the one who had contracted it
after October 1954. All of them should
be treateq as hard cases, and their
applications entertaimned and
sympathetically considered for being
given compensation in cash. Even to
such persons who are otherwise
entitled to receive higher amounts of
compensation and as such are entitled
to allotment of properties, you should
make some small payment in cash at
this stage. That will be more helpful
to them than allotment of property
of Rs, 20,000 or Rs, 25,000, What
happens is that such a person is asked
to bid for properties, but he has not
the money to bid for a property worth
Rs 15,000 or Rs. 20,000 or Rs 30,000.
In such cases what is happening is
that in the market other people buy
up these claims and pay to these
people very much smaller sums, some-
thing like eight or ten annas in the
rupee because they want to take
advantage of the situation in which
these persons are placed.

I would, therefore, submit, Sir, that
such cases should be classified sepa-
rately. There should be a separate
section in the Ministry for people
suffering from tuberculosis and cancer
so that cases of these people might
be examined from time to time. The
number of such people will not be
much—hardly a few hundreds—and
payments to this class of persons
should be made in cash up to Rs 8,000
1n spite of the fact that the total claim
may be of a higher value,
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There is only one more point that
I want to mention. I would not like
to take much of your time. I am glad
that the headquarters of our hon.
friend, Mr., Khanna, is in Bengal to
enable him to give more attention to
* the persons who had come over from
East Pakistan. I quite appreciate that
there is a great amount of urgency
to settle their problems and the Minis-
ter’s presence there would help in
quick settlement of these problems.
This, however, should not mean that
the affairs of the people who have
come from West Pakistan are to be
neglected. I submit that just because
the Minister is absent from the head-
quarters at Delhi, the disposal of work
here should not suffer on any account.
I, therefore, submit that our Deputy
Minister should particularly be
saddled with the responsibility of pay-
ing compensation expeditiously to the
persons who have come from West
Pakistan; he should see to it that this
matter is not delayed because of the
fact that the headquarters of the
Minister has been shifted from Delhi
to Calcutta, That is very important.
The policy matter would, of course,
be dealt with by the Minister in charge
of this subject but the day to day
matters should be left to the Deputy
Minister so that the whole scheme of
payment of compensation can go for-
ward quickly. There is no point in
making payment in a delayed manner.
After all, eight years had already
elapsed and when we are going to pay
now, every effort should be made to
complete the entire payment of com-
pensation as quickly as possible.

Mr. DEPUTY CHAIRMAN: The
hon. Minister.

Suri KANHAIYALAL D. VAIDYA
(Madhya Bharat): I want two minutes,
Sir,

Mr. DEPUTY CHAIRMAN: I have
already cslled the Minister. I said
earlier that the Minister will reply at
4 PM,

and Rehabilitation)
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Diwan CHAMAN LALL (Punjab)
On a point of information, what is
going to happen after the hon. Minis-
ter has spoken?
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Mr. DEPUTY CHAIRMAN: The
amendments will be put to the House.

Drwan CHAMAN LALL: Some of
us, Mr. Deputy Chairman, also want
to say something on this particular
matter before the hon. Minister speaks
and I should be very grateful if you
would allow us 1o say something
because I am sure it will help my hon.
friend, the Minister, to make up his
mind.

.

Mr, DEPUTY CHAIRMAN: You
have got your amendments,
Drwan CHAMAN LALL: Apart

from my amendments, I want to make
a few general observations,

Mr. DEPUTY CHAIRMAN: Then
you will not speak on your amend-
ments?

Drwan CHAMAN LALL: I do not
yant to speak on my amendments.

Mgr. DEPUTY CHAIRMAN: In that
case, you can speak. Let Mr. Vaidy
inish, 3 .

it ar:é"qmm ?'l‘o dar G'TH'WIT?H
wgigd, 9§ 9% g et @ ogaw §
o gEd o qyide Yo o1 @ & S
I &, A2 ST @R e & arend
& g% QW JEAT S e ame
TET WEA E | §H 99 T TeAw
wEy % fod 72 @ & dbe fegwm @
Ee el Fwl A W e & e oagl
d @t @i abewm wd @ § gwE
TR # R S @t e tee gd &
3 gT % g U WEy a8 & are®
80 AT ¥o & Fegr gEd @y ot & et
P wsr o e & | o T@Ew I
g w3 & T o abr Teuws o
# g% aEw § onR F TEW St ¢
Ft § SEF! TqA H ITH] 493 TE | AT
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Drwaxn CHAMAN LALL: Mr.
Deputy Chairman, I am grateful to
you for giving me this opportunity of
saying a few words before the hon.
Minister gets up to make his declara-
tions. I think this will help him to
concentrate on certain points that, in
my opinion, are important in the inte-
rests of the refugees as well as of the
pool which he is going to administer.
This problem, Mr. Deputy Chairman,
is not a problem of statistics. It is
not a problem of rupees, annas and
pies. It is essentially a human prob-
lem and these Rules, therefore, have
to be looked at from that particular
angle, whether they are in consonance
with the spirit of humanity that should
guide the administration in dealing
with the question of compensation and
rehabilitation.

I want hon. Members to remember

[ 15 SEP. 19551 and Rehabulitation)

that compensation is only a small
portion of the problem confronting |
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my hon. friend’s Ministry. There are
six million refugees from West Pakis-
tan. The total number of verified
claims—I speak subject to correction—
I believe, is only 390,000; 70,000 claims,
over and above the 390,000 claims,
were rejected. Some were rejected
on the ground of the agricultural issue
that was raised in regard to the
amendment of the Rules, namely,
people who had two and four acres
—in the case of those who had two
acres even if they had a house worth
Rs. 9,000, it was not worthy of a claim
and, in the case of those who had four
acres, a house worth less than Rs. 20,000
was not considered worthy of consi-
deration. I understand—again 1 speak
subject to correction because, in thesc
matters, it is very difficult to find out
the statistics, the statistics are not to
be found anywhere—20,000 claims—as
I said, I speak subject to correction—
were rejected on the ground of ex
parte. People probably did not' know
about them; they were called but did
not appear and with a stroke of the
pen 20,000 claims were rejected. Even
1¥ we take the figure of 390,000 claims
admitted—roughly 400,000 or four lakhs
—out of a total refugee population of
sixty lakhs, there is still left 56 lakhs
of people for whom my hon. friend
has got to find some sustenance, some
support and some aid. The problem
of compensation, looked at from this
point of view, is a smaller problem
in reality than the problem of help-
ing the refugees as a whole which is
a very, very important matter indeed.
Where did these people come from?
They marched out because you were
unable to give them protection; the
Government of India was unable to
give them protection. Some of us,
ordered by the Prime Minister, were
roaming about West Pakistan and I
remember going to Sargodha where
there were about 100,000 odd refugees
assembled after the Partition. Riots
were taking place all round. I went
to the General Officer Commanding,
General Lovett, and asked him, “Are
you prepared to give me a guarantee
that you will save this town?” A
surprising answer was given to me.
“It is a tall order to ask me {o save
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this town but I can give you the
guarantee that I will save this town
if you can get me two Companies of
Indian troops”. I sent a wireless mes-
sage to the Prime Minster asking hum
to send two Companies That, I
believe, was done and the town was
saved. Not one single incident hap-
pened m that town and the Hindus,
Muslims and Sikhs continued to roam
about the place and continued to listen
to the 6 o’clock news of All India
Radio, nmight after might, without a
single mcident. It was a serious mat-
ter, very serious matter indeed. These
people came away because we were
unable to give them protection.

Now, my hon. friend, Mr. Bhupesh
Gupta, talked about the Rs. 50,000
limit. I think he has entirely mis-
conceived the entire argument. I took
down his words. I am sorry he 1s not
here.

I have got a great deal of regard
for im. He is a very sincere indivi-
dual and a very honest individual. But
his enthusiasm often carries him
astray, particularly his enthusiam 1n
causes in which he believes theoreti
cally I took down his words and he
said “I do not want to injure the rich
people.” By ‘rich people’, Mr. Deputy
Chairman, he meant no other person
than the refugee who was a large
claimant, who has come away {from
Pakistan Whatq he should remember
1s this. There are no rich people left
amongst the refugees; those who came
away leaving a crore of rupees worth
of property have not got one single bit
of property this side. They have left
everythung that side and they are just
as poor to-day as any of the poorest
of the refugees who come away from
West Pakistan and it is absurd to try
and draw a distinction, particularly
class distinctions of this nature
amongst the retugees; especially by a
gentleman who does not believe in
class distinctions to try and create
these class distinctions is absurd. My
friend knows and you, Mr. Deputy
Chairman, know perfectly well during

your last visit, the memorable visit of | tell this House

!
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the delegation that you had the
honour to lead to Soviet Russia, what
the position there 1s. When Mr. Bhu-
pesh Gupta puts down the limut of
Rs 50,000/~ to be given to a man who
has left propertX worth a crore of
rupees mn Pakistan—Rs. 50,000 to be
given to him 1n perpetuity for all time
1o come 11 settlement of his claim—he
forgets that in the country that he
comes—] beg your pardon—the
country that he supports. that in that
country an artist’s salary is more than
Rs. 50,000/~ a month which he 1s
trying to lay down as the maximum
for those refugees who through no
fault of their own came away. Not
only did they come away through no
fault of thewr own, but agamn my hon.
friend’s Ministry—he was not the
Minister at the time—but all the
cohorts lined up in that official box
there, each one of them jomned hands
in order to prevent these people from
exchangmng and selling their property.
They laid down a strict law: No,
under no circumstances will these
people be permitted to exchange their
property or to sell their property
whenever one could have done so.
Why? They thought the richer ones,
the better ones would get away with
1t, but others will not. When they
could have satisfied themselves with-
out any burden being placed upon
the Government to the total extent of
theirr claims you did not permit them
to do so. And now when it comes to
the question of compensation you say:
Take my rate, Rs. 50,000/- or
Rs. 2,00,000 as the case may be. It
seems to me an absurd state of affairs.
When people in important positions
were able to do so, to exchange their
properties or sell their properties,
you did not allow these people to do
so under a law and then you say: N,
they shall not be given the necessary
compensation.

Now, Sir, I would like to hear what
my hon. friend is going to say to this
House to make certain things quite
clear. One of the things that I want
him to clear 1s this. Take the case
of the total pool—the figure given is
Rs 185 crores. I would like him to
what exactly is the
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figure, how much of the amocunt that
is supposed to lie in or come into the
pool has already been frittered away
or paid away to people who do not
come into the category of those who
actually deserve the compensation
which the pool is intended to serve.

Surr MEHR CHAND KHANNA: To
assist.

Diwan CHAMAN LALL: “Assist”
ijs a difficult word. My hon. friend
cou'd have assisted at the time had
he agreed to the proposition of sales
and exchanges. It is up to him now
to serve. That was the time to assist;
now the time has come to serve. Now
1 want him to tell us what money has
been taken out of his bag and given
on loan basis, which should have been
utilised for the purposes of compensa-
tion. Is it a fact that Rs. 10 crores
have been paid to mortgagees under a
special law that was passed? Where
was my friend, Mr, Bhupesh Gupta,
at the time, talking about classes.
Rs. 10 crores! I do not know the exact
figure—this is a figure that was given
in various discussions. 30,000 mortga-
gees have been paid. 35,000 or 40,000
more mortgagees have still got to be
paid—not paid out of the Consolidated
Fund, not paid by the Government of
India, but paid out of the compensa-
tion pool, which is meant to serve the
purposes of the refugees!

Pror, N. R. MALKANI: They have
been paid fully with interest.

Diwan CHAMAN LALL: My hon.
friend tells me “fully with interest”
from the date ab initio of the mortga-
ge without any question asked as to
the real amount, as to whether the
amount put into the mortgage was
correct or incorrect, without even
going through the ordinary process of
the law and paying court fees. No.
Where was my friend Mr. Bhupesh
Gupta at that time? I

Surt MEHR CHAND KXHANNA:
Are you referring to the Evacuee
Interest (Separation) Act?

Drwan CHAMAN LAILIL: VYes, I l
sm referring to the Separation of |
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Evacuee Interest Act, Now if money
had to be paid it should have been
paid out of the Consolidated Fund.
Why rob the pool which already is so
exiguous, in a matter of this descrip-
tion? Now if that is the position, T
take it tiat about Rs. 30 crores have
been paid out as loans. Then we are
faced with the proposition that instead
of Rs. 185 crores we shall probably
come down to a figure somewhere be-
tween Rs. 120 and 130 crores of rupees.
That is where my friend should tell
us as to what he is doing to persuade
the Government to come out with the
funds that are necessary for this pur-
pose because, after you have satisfied
in this manner—which is an unsatis-
factory manner in itself—the claims
of those who are to be paid compensa-
tion, you still get that great mass of
people, 56 lakhs of people who will
continue to be your responsibility.
They are not claimants. Even if you
take one claimant as possessing a
family unit of five, even then there
are 40 lakhs of people, 4 million peo-
ple, who have come away from West
Pakistan who need your protection.
They still will continue to be your
responsibility.

I agree with my hon. frlends in this
House who paid compliments to my
hon. friends and to their supporters
in the Ministry. Each one of
them deserves everything good that
you can say of them. My hon.
friend the Deputy Minister has got
a heart of gold. He said in some other
place that if he had golden bricks to
offer—he has got a heart of gold—he
would offer golden bricks and Ido not
have the slightest doubt that with his
great energy he will be able to assist
in this second task which I am going
to place before you now, Mr. Deputy
Chairman. The second task is the
quick liquidation of this matter. It
is hanging fire now for a period of
nearly eight years. There is no justi-
fication for it to continue any longer
than the absolutely minimum period
necessary, even if that means the dis-
banding of this particular Ministry
and the setting up in its place of a
Social Welfare Ministry which, I hope,
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both my hon, friends the Minister
and the Deputy Minister will, if it is
formed and set up, adorn and do
Justice to.

(Interruption.)

One of them is a refugee Minister,
so he knows all about the refugees.
The other is a humanitarian; he has
done well by the refugees I must say.
But while we pay compliments, Mr.
Deputy Chairman, let us not forget
the people who have really assisted
in this matter. Let us not forget the
refugees themselves on the one side
who have behaved inamost exemp-
lary manner. Imagine the six million
people, 60 lakhs of them coming away
destitute with no means of subsis-
tence of any kind making homes for
themselves in a foreign country.

My friend said: Give us an inventory.
1 will give him my inventory. I pos-
:sess no property of any kind and I
«can speak, I think, for my hon. friend
the Minister too. Neither of us posses-
sed any property of any kind outside
our own Province—‘Province’ means
the Punjab as well as the Frontier
Province because he and I were neigh-
bours up on a little hill station. We
‘built two lovely houses there which
we shall never see.

Serr MEHR CHAND KHANNA:
We are neighbours now too.

Drwan CHAMAN LALL: We are
neighbours now in distress. We shall
never see those beautiful houses, Mr.
Deputy Chairman.

The next thing is for you to wind up
this thing as quickly as possible. While
*we are paying compliments let us not
forget that this pool of Rs. 185 crores
—from a little over Rs. 100 crores it
became Rs. 185 crores—was brought
into being through the exertions of
one man, and I am disclosing no
-secret when I say that it was Maulana
Abul Kalam Azad who stood firm by
this, that this property also should be
.added to the compensation pool. All
credit to him for what he 4id for the
refugees, And I think it caghtto be
-placed on record as to what he did.

 sufferings of the refugees”.

. Rules, 1955

All praise to the Leader of this House,
Mr. Deputy Chairman, who during the
last few days of great strain and stress
upon the hon. Minister, the Deputy
Minister and some of us sat for hours
and hours and came to honest, straight-
forward conclusions in regard to com-
pensation, which helped us achieve
unanimity in regard to this matter. I
am referring to the Leader of the
House, Pandit Pant.

When we are dealing with them,
let us not forget the other man whose
heart has really bled for the refugees.
I remember, and you will pardon me,
Mr. Deputy Chairman, for mentioning
this fact. One night, in those dark
days, at 9 o’clock, my telephone bell
rang and a voice spoke: “I am the
Private Secretary to so and so. He
wishes to speak to you”, And then
came the Prime Minister’s voice. I
am repeating the words that he said
to me that night. Addressing by my
name he said: “You know, I can face
bullets, but I am unable to face the
That was
the Prime Minister of India, Pandit
Jawaharlal Nehru. Let us not forget
what he did at that time and how he
roamed the streets of the towns of
West Pakistan at the risk of his own
life trying to bring solace and com-
fort to these people.

Sir, thtl:re are very few things to
which I would like to invite hon
Minister’s attention in reference to the
amendments that I have given notice
of. I have spoken to my hon. friend.
I do not intend to waste the time of
the House in regard to these matters
and I have not the slightest doubt that
he will deal with all these matters
to the satisfaction of each one of us so
that there is no doubt left as to the
meaning and the significatieg of the
Rules that we have got. Now, it is
perfectly true that some things have

happened. which should not have
happened. The first of those
things is the stoppage of the cash

payments. I do not know under
what rule and under what authority
the compensation order goes to stop
the cash payments, The Act is there.
The law cannot be circumvented. I
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hope my hon. friend will be able to
tell the House that these cash pay-
ments will not be stopped and that
they will be continueq as the law
provides.

Now, Sir, the second thing is this.
there are many plots available with
the Dethi Improvement Trust, and
many plots available with the Ministry
itself—some evacuee plots. None of
them should be handed over to any-
body else but the refugees themselves
who have a claim and their claims
shou'd be satisfied in regard to this. If
necessary, let the Government of India
give the money out of the Consoli-
dated Fund to the Improvement Trust.
Why not get hold of areas right from
Gurgaon to Mathura Road? I would
say that plots all round Delhi should
be made available to these refugees
who have got claims and a reasonable
price should be fixed for these plots.
Improvement s1ould be effected; water
supply, electricity, sanitation anu
drainage should be made available so
that they can satisfy some portion of
their claim by building a roof over

their heads. Nothing, Mr. Deputy
Chairman, is more important to a
man,—par-‘icularly a refugee, than

having a little plot of his own with a
little house built on that, where he
and his family can live in comfort. I
wan: my hon. friend not to forget
this particu’ar aspect of the problem.

Now, Sir, I have nothing much
more to say excepting the points
which I have already discussed with
my hon. friend and I wish him the
best of luck. I wish his Deputy Minis-
ter the best of luck. They did not lis-
ten to me at the time when 1 was
asking them to allow exchanges and
sales of property. , All this burden
wou’d not have fallen on their shoul-
ders. But then they did not listen.
Now I hope they will listen to me,
that they should not relent in their
efforts to persuade the Ceniral Gov-
errment, of which they are members,
to provide extra finances year after
yvear until the rehabilitation problem
is settled satisfactorily. And it will
take years to settle that particular
problem.

and Rehabilitation)
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Sur1 H. P. SAKSENA (Uttar Pra-
desh): Is there no question of dis~
banding the Ministry?

Diwan CHAMAN LALL: You can
convert i: into a welfare Ministry.
You can change the name but the
problem is a serious problem. I wish
my hon. friend and his Deputy every
success in the task before them, If
they continue in this sincere spirit,
I am fully confident they will have
the backing not only of this House
but of the entire nation.

Pror. N. R. MALKANI: I would
like to say a few words. I welcome
the Rules which are now before us
for discussion, especially the amend-
ments which have come from the:
other House. But I do suggest, Sir,
it is not very fair to this House to
bring these amendments to us on
the 15th and tell us that these must
be passed before 5 or 6 o’clock today.
Our amendments, might as well go
into the wastepaper basket; they are
of no value. It is treating this House
with scant courtesy. I have got to
appeal to the good sense and the
goodwill of the Minister.

3258

Sury AKBAR ALI KHAN (HMydera-
bad): They are being accepted.

Pror, N. R. MALKANI: There are
certain other things also left out.

8ir, the Rules are quite compre-
hensive but I think they are more
inclined towards the urban side than
towards the rural side. This discri-
mination was pointed out and it has
now been removed by the other
House. I am very grateful that you
agree to this. But it hurt us.. ...

Surt MEHR CHAND KHANNA:
What was it that hurt you?

Pror, N. R. MALKANI. Halvirg
of rural property. It had no justifi-
cation; you realised it and you agreed
to do justice. Yet the smell of it,
the odour of it in two or three ways
remains and should be removed. As
Dr. Anup Singh said, in Ganganagar,
for instance thousands of people
were settled on land by way of
rehabilitation on evacuee lands. They
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went there under compulsion to be
rehabilitated, They have been reha-
bilitated for the last six, seven or
eight years. They had no agricultural
claims. Now they have 12 or 15 acres
of land—dry land—you say that they
should pay for that land but if they
have any rural claim they should not
be entitled to the rural claim. You
want them to pay for the land that
you have given them. He would
say, “What about my rural property?
Why don’t you pay me for that. I
have hardly any money and you
want me to pay for land in four
ins alments®. Is that fair. You ask
him to pay for the land, but he asks
you to pay him for his rural property.
You do not pay for his property but
you ask him to pay for this land.
There are many cases of that kind.
Take another case. That is more
serious. I am talking of Rule 65
which Dr. Anup Singh read in detail.
I do not know how that Rule came
in. It is a very unjust ang unfair
Rule, every bit of it. The claims of
‘a man having four acres of land or
more with claim for rural property
for Rs. 20,000 or below are cancelled.
‘Sir, here is a paper which was cir-
culated by the Ministry. It says:
“Since, as a rule, a rural house
was a'lotted along with the land,
the claims filed by such allottees
for small rural houses were reject-
ed.”
De you call property worth Rs. ten
thousand or twenty thousand a small
rural house. You yourself in Rule
57 say that you have got to allot a
house in addition to a land. You
have fixed grades of houses from (A)
to (H). Where the land is ten acres
or more you allot & house of the
value of Rs. 2,500, This is some fair
limit to the value of the house. When
you have no available house you
allot say, a plot of 450 sq. feet and

Rs. 600. That would be a small
property; that would be a small
house. I can understand that but

when it comes to this man, you say,
a2 house of the value of ‘Rs. 10,000
and Rs. 20,000—it is a small property’,
‘When you have got to give propertv,

Rules, 1955

you give property worth a thousand
rupees but so far as a man’s rural
claim is concerned. his claim of
Rs. 10,000 is cancelled out; his claim
of Rs. 20,000 is cancelled out. It is
only four acres of land and no more.
Is it fair, Sir? He may have four pro-
perties, five properties, six properties
of the aggregate value of much more
than Rs. 10,000/- or Rs. 20,000 but for
you it does not matter at all. I think
it is extremely unfair. This Rule
should never have found a place here.
On your own report, you were con-
cerned with only what is called small
rural houses. Houses of the value of
Rs. 20,000 cannot by any means be
called small rural houses. Take
another case and I would call it—
excuse me for saying so—a swindle.

learn that in UJP. people whn
have not so far been allotted any
land are suddenly being allotted
land now; two acres, three acres
and four acres are being thrust
on them. And they dare not
refuse it. They are being com-

pelled to accept it and immediately
their rural claim is cancelled out. It
is being done deliberately and advi-
sedly so that their rural claim may
be cancelled out; Don’t you think,
Sir, that it is perfectly fair that that
man should be aliowed to reject that
aliotment thrust on him artificially?
Should he not say, “I do not want
your four acres at all. Please allow
me to have my rural claim and pay
me for it.” Sir, he should have been
given the option not to accept these
four acres which are absolutely
worthless as against his claim of the
value of Rs. 10,000, Rs. 15,000 or
Rs. 20,000. Y do think this is a great
injustice. You should put a stop to it
and those officials who are indulging
in this should be checked immedi-
ately.

Sir, take another case—the gardens
You have fixed the value of a stand-
ard acre at Rs. 350 and Rs. 450 in
your own way; not according to my
satisfaction or the satisfaction of the
refugees. You did it probably
because that was the valuation in the
Punjab and that is the valuation foi1
the whele of India, for the non-
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Punjabis also. It was unfair to us
at Jeast and by ‘us’ I mean non-Pun-
jabis. I do not want to be commun-

Surr MEHR CHAND KHANNA:
You mean provincial?

Pror. N. R. MALKANI: Yes; let
me say “provincial”. We were hurt
by that; we were injured by that in
this sense that whatever the valua-
tion, they got land for land—two-
thirds of it but we got no land at
all. What we got was land in patches.
Men who had 3,000, 4,000 and 5,000
acres got land of 4, 5 and 10 acres.
Prof. Ganshyam who is a well known
man of Sind had property worth
Rs. 18 lakhs. They are several
bro‘hers and they have got 100 acres
in all and his share is only 10 acres
or so. He belongs to leading family,
a distinguished family, a very res-
pectable family, and he is given ten
acres today. Fortunately, it is irri-
gated land; fortunately, all the land
forms a block. And fortunately also
it is in a good place in Hyderabad
in Mir Laik Ali’s place. The rest of
us are extremely unfortunate in
every sense. The land given to us
is not irrigated; it is not in a block;
it is scattered and you know your-
self very well, much better than I
do, that you have given us only 13
lakh acres of so-called standard acres
whereas our claim is to the tune of
9} to 10 lakh standard acres. When
will the rest be given? It is not being
given to us. If it is given, it is
given to us in such a way that the
rural claims are cancelled out. Either
be fair to us and give us the land
that is due to us or at least give us
land on which a man can make a
living. Give me 30 acres, 40 acres in
one block, in one patch, in one place,
and then say, ‘Your rural claim is
cancelled out’. I can wunderstand
tha*. But you say, “We have given
you some land; you will get the rest
‘when we get more land.” And then
generously you make an appeal to
every one of us Members to go back
to our States and appeal to the Min-
isters and the Ministers make an
appeal to their officers. “Kindlv give

and Rehabilitation)
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them more land.” You know that it
is not being given to us. And when
given to us. Dossession is not given
to us. And when the possession is
given to us, we cannot work with
the tenants there. It is extremely*
difficult for people who have come
from Sind to get on. The lard s
given in patches, in the irfterior. And
Bossession is not given; nor any
encouragement or facility is given to
acquire possession. Where  posses-
Sion is given, the tenants would not
co-operate; the whole village would
not co-operate and meanwhile the
rural claim is cancelled out. Sir, I
do believe that the agriculturists who
came from Sind or from Baluchistan
have been treated most unfairly
whereas the urban people have been
to my mind treated more fairly as
Delhi people have been treated most
generously, most  magnanimously.
Have you compared the two? They
are poles as_under. We are all dis-
blaced persons, but just for a minute
be honest to yourself. How have you
treated the displaced persons in Delhi
and how have you treated displaced
bersons in the interior, say, in Ganga-
nagar and you see the vast difference
between the two. He is not here; he
does not come to you. He has no
representation. He does not bother
you., He does not come to you with
flags. And therefore he is forgotten
gand forsaken. He is lost. He is in
4 desert in Ganganagar. And here it
is not claimants; it is non-claimants
who are more important than claim-
afds. You belong to Delhi; you
represent Delhi; you are surrounded
by Delhi; you are entombed by Delhi.
You have been very generous {v
them; you have been very kind. I
have no objection but at least be fair
to the rural man; be fair to the agri-
culturist, the very backbone, the very
marrow. the very foundation of our
economy. At least be fair to me.
You are seeking every opportunity

for using, 1 won’t say subterfuge,

because it would not be parliamen-

2262

Surt MEHR CHAND KHANNA: It
is all right.
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Pror. N. R. MALKANI: See to it
that the agriculturist gets good land.
What he gets today is valueless. It
is not fair at all.

As I was saying, coming to garden
land, if there are gardens in U.P.
there were gardens also in Sind.
People used to think that Sind was
a desert. A part of it was; a frag-
ment of it but the rest was really a
garden. You know it very well.

Surr JASPAT ROY KAPOOR: That
produced flowers like Mr. Malkani.

.Pror. N. R. MALKANI: Thank you
very much for the compliment. I
rope I deserve it. So, Sir, we had
gardens there also. Now, gardens
have bheen lumped with baran: land
at the rate of Rs. 350 or Rs. 450 as
the case may be. And when a man
is allotted land here and is given
garden land, he is charged Rs. 5,000
or Rs. 6,000 for the so-called garden.
It is just bamboo or mango growing
garden. And the moment we say
that our garden has been paid only
Rs. 350 or Rs. 450, you say, “that is
the rate we pay in Punjab.” What-
ever we say, the answer is, “that is
the rate we pay in Punjab”. You are
practical'y shutting our mouth. We
cannot open it at all. You say, “it is
too late; we cannot do it. The amend-
ment of Mr. Malkam? Oh, by 5
o’clock today the debate should be all
over.” You can plug my mouth like
that; vou can shut me up like that.
But that is not fair. I will not have
the feeling that I have been treated
fairly. Sir, I must go out with a
fev’'ing that there has been fairness.
Sir, your predecessor used to look
rather hard, a little grim, and I used
to think that I could cut no ice with
him. But when I met him in the
Select Committee on the Rehabilita-
tion Bill, I was surprised and plea-
santly surprised. He was smiling all
the time, yielding all the time, stand-
‘ng firmly where necessary and mak-
tug changes wherever he found it was
richt. Even when we were unfair,
he used to say, “go ahead Mr. Mal-
kani, but you yourselves will suffer”
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And, Sir, when the Bill came out of
the Select Committee, it was com-
pletely changed, transformed; it
became a different thing. There were
so many changes which he accepted
in order to be fair to every party.
Sir, you are also trying to be extre-
mely fair. You have bedn fair to us
in the other House, generous also
to Delhi but you have not been fair
to us, much less generous to us, In
this House. But nothing can be done
now. It is too late. I kpow I am
shouting in vain and wasting my
breati. But you will kindly bear in
mind, “be fair to us”. The rural sector
and the urban sector should be fair-
ly treated, equally treated, and, if
possible, the agricultural sector must
be treated generously. What do you
say, Prof. Ranga, to that?

Pror. G, RANGA: But who is going
to be generous to the agricultural
sector?

Mgr. DEPUTY CHAIRMAN:
getting time, Prof. Malkani.

Pror. N. R. MALKANI: Sir, I wil}
not speak on my amendments—I am
making a substantial speech now and
finishing it—because the amendments
do not mean anything today in this
House,

Sart MEHR CHAND KHANNA:
You are speaking on your amendments
now.

Pror. N. R. MALKANI: Yes, Sir.
There is no life in my amendments.
One thing more I would say. Of
course, it has been said before by my
learned and elogquent friend in front
of me, Diwan Chaman Lall. I cannot
improve on it, but I cannot resist the
temptation to repeat it and it is this.
This is a scheme not of rehabilitation,
but of compensation where the claim-
ants have to be considered and not
the non-c'aimants. For the last seven
or eight years, and it is continuing,
we have been rehabilitating. But
please see to it that this scheme is not
converted into one of rehabilitation.
It should be a scheme for compensa-
tion. There are about three lakhs of
claimants yet. See to it that they

It s
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have a feeling that they are satisfied.

It is no use my talking about the

enhanced pool, We have been crying

hoarse to add to the pool.
Nothing has happened, but some-
thing might come as a god-
send and the pool may increase. Buf

I want you to give an assurance, to
underwrite that the pool will not be
less than Rs. 185 crores. You say
Rs. 100 crores is the present value of
evacuee property. It used to be valu-
ed at Rs. 350 crores in those good old
days. But now you say it is Rs. 100
crores, but are you sure of Rs, 100
crores? I am not. I have seen the pro-
perty being neglected for the last eight
years—doars taken out, woeden wark
taken out, no repairs done at all. It has
very much deteriorated. People have
been paying no rents at all for the
building. They are treating it as
strangers property. Just to tell me
that it is worth a hundred crores of
rupees, I am not sure of it at all. Who
is going to purchase at that price?

Sir, you yourself told us, not con-
fidentially but openly in the Commit-
tees, that Rs. 35 crores are loans, big
and small. Even the big loans are
not being recovered; much less the
smaller loans. You can do so with
" great charity, with generosity but what
about the claimants? They have gotto
be satisfied, at least on a scale which
is extremely moderate. Their moder-
ate claims have got to be paid. Now
take the Government built property of
Rs. 50 crores. Sir, you yourself said
it is being frozen. By raising the limit
from Rs. 500 to Rs. 10,000 for auction
it is all practically frozen. And will
you give me the assurance that within
three or four years these instalments
would be paid regularly and recover-
ed? Sir, I want to tell you that I have
also a little experience of administra-
tion. I have found the loans were
payable and they were not recovered
in time. The rent was payable and it
was not recovered by the Government
in time. And for six months and
twelve months they would not recover.
After a year or two suddenly
the Government man comes and says:
“give me arrears for two years; pay
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l me for three years.” And then I say:
“What are you talking about? How
can the poor man pay for two or three
years, the whole rent lumped together?
He cannot pay rent even for a mcnth,
How do you expect that he will pay
for years?” So, you will find there is
no regular machinery for recovery.
What are the drrears of rent in Delhi
itself with which you have been so
magnanimous? What is the rent which
is recoverable—and now you expect
instalments to come forth regularly?
My good wishes, Perhaps, if I am
your elder, I may give you my bles-
sings, But if the monthly rent is not
recoverable, what about the instal-

ments? Therefore, see ta it that the

instalments are recovered, and if
they are notf\fegaf steps must be

taken and see to it that every
instalment is paid or property auc-
tioned. And then the Government

must have a prior claim. The property
does not belong to the occupant. He
is not the owner; he is only a tenant.
Please see to it that the property is
not transferred; the property is not
tampered with. Please see to it that
the pool is not congealed and frozen.
Please see to it that the pool is not
reduced or minimised—until it
becomes thin vapour. And please see to
it that whatever is realised is paid
into the pool for compensation. It is
a difficult job, a thankless job, but it
is a necessary job. Up till now, in
two years, we have paid off 50,000
special category claimants about Rs. 10
crores in cash approximately. Here
we had got people collected together
in urban places and homes whose
claims could be easily verified, for
whom payments could be easily made
as a whole, It has taken, say, two
years to pay off fifty thousand claim-
ants. Many more claims remain to
be paid. What is the value of those
claim and at that rate how
many years will it take? It is
simple arithmetic, not complicated
mathematics. And at that rate when
will the compensation be forthcoming
and will the people be properly paid
for their claims? Sir, I would request
you to look into these matters closely.
I have moved a special amendment
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which is now a valueless thing; it is
mere air. I have said in my amend-
ment that bonds should be issued by
Government. I cannot press for it
just at the present moment. You will
not listen to it. Government is deaf
about this thing. But keep your mind
open and see that one of these days
vou do listen to this cry that compen-
sation should be paid quickly. Within
four ycars the Ministry might b>come
transformed into something else, into
a Social Service Ministry; but com-
nensation must be paid and rehabili-
tation must be completed in the next
four years.

Sir, I think I have said whatever I
had to say. A few small things
remain. Rehabilitation is going on fair-
ly satisfactorily. But I would again
make a small requesi—to you. Help
the people to stand on their own legs.
Let them work. Give them money
{» start some industries, some cottage
industries and small scale industries
Give them some five horse power
engines or electric power. Give thema
loan of Rs. 5,000 or Rs. 10,000. so
that they can properly lead a life in
economic freedom. This should be a
part of the next Five Year Plan: it
should fit in the next Five Year Plan.
I myself come from and belong to a
township in Khandla, It is a lifeless
township in the sense that it has no
industries at all. One or two indus~
tries which are there do not get the
help that they require. Therefore,
please see to it that the townships
which have come up now but which
are lifeless and which have no indus-
tries are revived and some new life
is put into them.

Sir, I do not want to say anything
more. I do not want to waste vour
ime, T hope you will bear in mind,

mnd the Government will bear in
nind to remove the difference bet-
reen rural and urban people; bet-

reen agricultural and urban people
and when you get a chance.

%

!

!
|

l

{
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“To a jaundiced eye, everything looks Yellow
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Persons (Compensation
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Rules, 1955

g e & o gad g o e #
ts zat iz ot gooml’ enm AT €, 9@
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1Hindi translation
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Rules, 1955

T8 gEHE Al W U AR & @y
FT ATeTan g |

I, AT W LA FAR WA AT TE
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and Rehabilitation)
Rules, 1955
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Mr. DEPUTY CHAIRMAN:
speech, Mr. Kapoor.

SHr1 JASPAT ROY KAPOOR: I an
not making a speech, Sir.
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Persons (Cympensation
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“Where the claim filed shos
thal€ no notice had been given to

the claimants or the notice given
was inadequate.”

a7 Tg Tvee ovd T moaw & |
TIH FAX A & IR gH TER @A |
Tag o 4, @ T= a0 =@ & A 9w

Yy

Dr. ANUP SINGH: May I ask a
question?

Surt MEHR CHAND KHANNA: Let
me finish.

amed wrEmEr T% aww, dm e & o
flo = AT gt & T dA@ T &
FdT e g &, oA IR W g
T #1 Tgw €, 9 gEw wwt & ) ghw
TR wa e € I% 2w g g, diw g o
g | g% a § misaw veawHe | o
FT T gl w1 FAT & aAle aE
ATV T% 98 20 T9W &o 7 & i g
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o ® mad w¢d it gEe  qenas
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Diwan CHAMAN LALL: May I with
your permission ask the hon, Minis-
ter to give us a little explanation in
regard to the Explanation in reference
to his first amendment and in regard
to the question of the minors in order
to avoid any unnecessary discussion
about the amendments that we have
tabled? You will notice that there
is the Explanation in regard to sub-
rule (3) of Rule 17, that is in the first
amendment of my hon. friend, What
is the implication of this Explana-
tion?

Surt MEHR CHAND KHANNA:
The position is very clear, Sir. What
we have laid down is this that in a
joint Hindu family the members of
which can claim partition, if there are
two or three members, they are enti-
tled fo two shares. If they are more
than three—four, five, six or seven—
then they are entitled tn three shares.
That is our position. Now if two
brothers or three members are enti-
tled to two lakhs of rupees, then
those two lakhs of rupees will be
equally divided between the two

brothers, that is, rupees one lakh
each.

The three members of that family
who may be entitled to less than,
say, upto the extent of two lakhs or
one lakh each, can receive compen-
sation from us in the shape of pro-
perty.

Drwax CHAMAN LALL: Will they

Rules, 1955

he permitted to bid uptc the extent
of the compensation permissible?

Surr MEHR CHAND KHANNA:
They will be permitted 1o big up to the
=xtent of compensation available 1o
them under the Rules. Next comes
the question about the minor. Now
the question about the minor can be
divided under two heads. A family
comprised of three brothers before
the 15th of August, 1947 and unfor-
tunately one brother was killed. The
deceased brother has two or three
aons, They have now come over to
India. For purposes of this Rule,
the family will be 2 plus 1 unit, irres-
pective of the fact that the deceased
brother may have left two or three or
four sons. The deceased brother will
be treated as one unit.

Now as far as a minor in India is
concerned, we could have easily tak-
en the stand that we want to keep
ihe character or the complexion of
the family ag it existed at the time
of partition. We are not doing that,
We are taking the age as at 26th
September 1955 as the age of a member
of a family, and that will be the
determining factor whether it is under
18 or not.

Mgr. DEPUTY CHAIRMAN:
question is:

“That this House concurs in the
following motion passed by the
Lok Sabha at its sitting held on
the 14th September 1955, for
modification of the Displaced per-
sons (Compensation and Rehabili-
tation) Rules, 1955, under sub-sec-
tion (3) of section 40 of the Dis-
placed persons (Compensation and
Rehabilitation) Act, 1954:—

(i) That the following be added
after sub-rule (3) of rule 17 of the
Displaced Persons Compensation
and Rehabilitation Rules, 1955,
namely:—

“Provided that nothing in this
sub-rule shall apply where any
such person purchases any pro-
perty forming part of the com-
pensation pool in which case the
purchase price may be adjusted
against the compensation pay-
able to him in accordance with

The
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these rules, notwithstanding that
the amount to be adjusted ex-
cecds fifty thousand rupees.

kxplanation.—In its application
to a Hindu undivided family, the
limit of fifty thousand rupees
shall apply to each share refer-
red to in sub-rule (2) of rule
19‘7’,

The motion was adopted.

Mr. DEPUTY CHAIRMAN: The

question is:

‘That this House concurs in the
following motion passed by the Lok
Sabha at its sitting held on the
14th September, 1955, for modifica-
tion of the Displaced Persons (Com-
pensation and Rehabilitation)
Rules, 1855, under sub-section (3)
of section 40 of the Displaced Per-
sons (Compensation and Rehabili-
tation) Act, 1954:—

(2) That the following amend-
ments be made in rule 19 of the Dis-
placed Persons Compensation and
Rehabilitation Rules, 1955, name-
ly:—

(i) after sub-rule (2), insert—
“(2A) Notwithstanding any thing
contdined in sub-rule (2), where
a deceased member of a Joint
Hindu Family hag left sons all of
whom are less than eighteen years
of age, such sons shall, for the
purpose of computation of compen-

sdtion, be reckoned as one
member of the family.”

(ii) after Explanation II, add—
“Explanation III.—For the pur-
poses of this rule, the ques-
tion whether a person is Jless

than eighteen years of age, shall
be determined with reference to
the date 26th September, 1955."°

The motion was adopted.
Mr, DEPUTY CHAIRMAN: The
question is:

“That this House concurs in the
following motion passed by the Lok
Sabha at its sitting held on the

[ 15 SEP 1955 }

{
!

—— -
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14th September, 1955, for modifi-

cation of the Displaced Persons
(Compensation and Rehabilitation)
Rules, 1955, under sub-section (3)
of section 40 of the Displaced Per-
sons (Compensation and Rehabili-
tation) Act, 1954:—

(3) That the following amendments
be made in sub-rule (1) of rule
22 of the Displaced Persons Com-
pensation and Rehabilitation Rules,
1955, namely:—

" (i) in clause (a) for “five thou-
sand rupees” substitute ‘ten thou-
sand rupees”; and

(ii) in clause (b)—

(a) omit “in a rural area or
in a town other than those
mentioned in Appendix X”;
and

(b) for “two thousand rupees”
substitute “ten thousand rupees.”

The motion was adopted.

Mr. DEPUTY CHAIRMAN: The
question is:

‘That this house concurs in the
following motion passed by the
Lok Sabha at its sitting held on the
14th September, 1955, for modifica~
tion of the Displaced Persons (Com-
pensation and Rehabilitation)
Rules, 1955, under sub-section (3)
of section 40 of the Displaced
Persons (Compensation and Reha-
bilitation) Act, 1954:—

(4) That the following be substi-
tuted for sub-rule (2) of rule 25 of
the Displaced Persons Compensa-
tion and Rehabilitation Rules, 1955,
namely: —

“(2) Where the value of the
property exceeds the net amount
of compensation payable to the
applicant, the applicant shall be
required to pay the balance—

(a) in one lump sum; or

(b) in instalments,
lows: —

as fol-
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(i) In the case of property
other than an industrial
concern—

(a) Where the value of
the property does not
exceedg, in the case of a
shop in a rural area or in a
town other than those men-
tioned in Appendix X, two
thousand rupees and n the
case of any other property
five thousand rupees in four
equal annual instalments.

(b) Where the value of
the property exceeds the
limits specified in clause
(a), or where the property
consists of a shop situated
in a town specified 1n
Appendix X, in two equal
annual instalments.

(ii) In the case of an in-
dustrial concern, in  instal-
ments spread over a period
not exceeding two and a half
years, or

(¢) by adjustment against
compensation payable in res-
pect of the verified claim of any
other person.” ’

The motion was adopted.

Mr. DEPUTY CHAIRMAN: The
question is:

‘That this House concurs in the
following motion passed by the
Lok Sabha at its sitting held on the
14th September, 1955, for modifica-
tion of the Displaced Persons (Com-
pensation and Rehabilitation)
Rules, 1955, under sub-section (3)
of section 40 of the Displaced Per-
sons (Compen-ation and Rehabilita-
tion) Act, 1954:—

(5) That the following be substi-
tuted for clause (ii) of rule 26 of
the Displaced Persons Compensa-
tion and Rehabilitation Rules, 1*55,
namely:—

*(ii) in the case of any other
property—

Rules, 1955

(a) where the value of the
property does not exceed in the
case of a shop in a rural area
or in a town other than those
mentioned in Appendix X two
thousand rupees and in the case
of any other property five thou-
sand rupees, if he pays at once
20 per cent. of the value thereof
and agree; to pay the balance
in four equal annual instalments
from the date of the initial
payment;

(b) where the value of the
property exceeds the limits
specified in clause (a) or where
the property consists of a shop
situated in a town specified in
Appendix X, if he pays at once
not less than 33-1/3 per cent.
of the value of the property
and agrees to pay the balance
in two equal annual instalments
from the date of the initial
payment.” ’

The motion was adopted.

Mr. DEPUTY CHAIRMAN: The
question is:

‘That ihis House concurs in the
following motion passed by the
Lok Sabha at its sitting held on the
14th September, 1955, for modifica-
tion of the Displaced Persons (Com-
pensation and Rehabilitation)
Rules, 1955, under sub-section (3)
of section 40 of the Displaced Per-
sons (Compensation and Rehabilita-
tion) Act, 1954: —

(6) That the following amend-
ments be made in rule 36 of the
Displaced Persons Compensation
and Rehabilitation Rules, 1955,
namely:—

:

(i) in clause (a), for “Rs. 5,000”
substitute “Rs. 10,000”; and

(ii) for clause (b), substitute—

“(b) every Government built
shop valued at Rs. 10,000 or less.”’

The motion was adopted.

MR. DEPUTY CHAIRMAN: The
nuLstion 18:
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“That this House concurs in the
following motion passed by the Lok
Sabha at its sitting held on the 14th
September, 1955, for modification of
the Displaced Persons (Compensation
and Rehabilitation) Rules, 1955,
under sub-section (3) of section 40
of the Displaced Persons (Com-
pensation and Rehabilitation) Act,
954:—

(7) That the followirg amend-
ments be made in rule 41 of the

Displaced Persons Compensation
and Rehabilitation Rlues 1955,
namely: —

(1) before the existing proviso
to sub-rule (1) add—

“Provided that where the value
of the property exceeds in the
case of a shop in a rural area or
in a town other than those men-
tioned in Appendix X two thou-
sand rupees and in the case of
any other property five thousand
rupees and such value is covered
by the amount of net compensa-
tion payable to such person
to the extent of 33-1/3 per cent.
of the value of the property.”;

(ii) in the existing proviso to
sub-rule (1), for “Provided that”
substitute ‘“Provided further that
where the provisions of the pre-
ceding proviso do not apply”;
and

(iii) in sub-rule (2), for “shall
be payable in four equal annual
instalments” substitute “shall be
payable—

(i) where the value of the
property does not exceed in
the case of a shop in any rural
area, or-in any town  other
than those specified in Appendix
X, two thousand rupees and in
the case of any other property
five thousand rupees, in four
aqual instalments; and

/ (ii) where the value of the
property exceeds the Ilimits
specified in clause (i) or where

and Rehabilitation)
Rules, 1955

the property consistgof a shop
situated in a ifown specified in
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Appendix X, in two equal
annual instalments.”’

The motion was adopted.

Mgr. DEPUTY CHAIRMAN: The

question is:

‘That this House concurs in ithe
following motion passed by the Lok
Sabha at its sitting held on the 14th
September, 1955, tor modification of
the Displaced Persons (Compensa-
tion and Rehabilitation) Rules,
1955, under sub-section (3) of sec-
tion 40 of the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954:—

(8) That the following be substi-
tuted for rule 42 of the Displaced
Persons Compensation and Rehabi-
litation Rules, 1955, namely:—

“42  Government built residen-
tial property in occupation of nom-
elaimants.—Where a displaced per-

son who does not hold a verified
claim is in occupation of g Govern-
ment built property which is an
allottable property, the property
may be transferred to him if he
makes an initial payment of—

(iy where the value of the
property exceeds in the case of
a shop situated in any rural

* area or in any town other than
these specified in Appendix X,
two thousand rupees and in the
case of any other property, five

thousand rupees, 33-1/3 per
cent., of the value of the pro-
perty; and

(iiy where the value of the
property does not exceeq the

limits specified in clause (i) or
where the property consistg of a
shop situated in a town specified
‘in Appendix X—

(a) 33-1/3 per cent. of the
value of the property if the
property is situated in an ‘A’
clasg colony;
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(b) 25 per cent. of tte value

of the property if the property
is situated in & ‘B’ class
colony;

(c) 20 per cent. of the value
of the property if the property
is situated in a ‘C’ class
colony, and

agrees to pay the balance of
the purchase price—

(1) in case of falling
under clause (i) above in |
two equal annual instal-

ments; and

(2) in case falling under
clause (ii) above, in four
equal annual instalments,”’

The motion was adopted.

MRr, DEPUTY CHAIRMAN:
question is:

‘That this House concurs in the
following motion passed by the Lok
Sabha at its sitting held on the 14th
September, 1955, for modification of
the Displaced Persons (Compensa-
tion and Rehabilitation) Rule, 1955,
under sub-section (3) of section 40 of

The

the Displaced Persons (Compensa-
tion and Rehabilitation) Act,
1954: —

(9) That the proviso to rule 45
of the Displaced Persons Com-
pensation and Rehabilitation
Rules, 1955, be omitted.’

The motion was adopted,

Mr. DEPUTY CHAIRMAN:
question is:

The

‘That this House concurs in the
following motion passed by the Lok
®abha at its sitting held on the 14th
September, 1955, for modification ot
the Displaced Persons (Compensa-
tion and Rehabilitation) Rules, 1955,
under sub-section (3) of section 40 of
the Displaced Persons (Compensa-
tion and Rehabilitation) Act,
1954: —

(10y That the following amend-
ment be made in clause (b) of rule

3296
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46 of the Displaced Persons Com-

pensation and Rehabilitation

Rules, 1955, namely:—

Omit “subject to the proviss
to rule 45"

The motion was adopted.

Mr. DEPUTY CHAIRMAN: The
question is:—

‘That this House concurs in the
following motion passed by the Lok
Sabha at its sitting held on the 14th
September, 1955, for wmodification
of the Displaced Persons (Compensa-
tion and Rehabilitation) Rules, 1955,
under sub-section (3) of section 40
of the Displaced Persons (Com-
pensation and Rehabilitation Act,
1954; —

(11) That the proviso to rule 48
of the Displaced Persons Compen-
sation and Rehabilitation Rules,
1955, be omitted.’

The motion was adopted.

Mgr. DEPUTY CHAIRMAN: The
question is:

‘That this House concurs in the
following motion passed by the Lok
Sabha at its sitting held on the 14th
September, 1955, for modification
of the Displaced Persons (Compen-
sation and Rehabilitation) Rules,
1955, under sub-sestion (3) of section
40 of the Displaced Persons (Com-
|  pensation and Rehabilitation) Act,
1954: —

(12) That the following proviso
be added to sub-rule (3) of rule
95 of the Dispnlaced Persons Com-
pensation and Rehabilitation Rules
1955, namely:—

“Provided that any sv
application may be encerte’
after the said date if the s
ment Commissioner is sa
that the applicant was pi
ted by sufficient -cause
filing the application in tirj

The motion was adopted.
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Mr. DEPUTY CHAIRMAN: The
uestion is:

“‘That this House concurs in the
following motion passed by the Lok
Sabha at its sitting held on the 14th
September, 1955, for modification
of the Displaced Persons (Compen-
sation and Rehabilitation) Rules,
1955, under sub-section (3) of sec-
tion 40 of the Dilsplaced Persons
(Compensation and Rehabilitation)
Act, 1954:—

(13) That the fo.'‘owing amend-

ments be made in rule 97 of the
Displaced Persons Compensation
and Rehabilitation Rules, 1955,
namely: —
(i) for the existing proviso,
substitute—
“Provided that—
(&) he has not accepted
such allotment of the agri-
cultural land or such allot-

ment has been cancelled;

(b) he does not hold
verified claim in respect
any other kind of property,

a

that is to say, for any urban

subs-

Foss: property or for any
and

tantial rural building”;

(ii) afte{ ‘_:clhe first proviso,

“Provided further that where

any such person is given a

rehabilitation grant under rule

97A, he shall not be given a

rehabilitation grant under this
vl Y add—

The motion was adopted.

Mr. DEPUTY CHAIRMAN: The
uestion is:

‘That this House concurs in the
following motion passed by the Lok
Sabha at its sitting held on the 14th
September, 1955, for modification of
the Displaced Persons (Compensa-
tion and Rehabilitation) Rules, 1955,
under sub-section (38) of section 4o
of the Displaced Persons (Compen-
sation and Rehabilitation) Act,
1954: —

of

want to move my amendment.
I want to say is that I accept the posi-

dered a coparcener when under

conelusion, I
After all, the minor’s interest is much

and Rehabilitation)
Rules, 1955

(14) That the following new rule
be added after rule 97 of the Dis-
placed Persons Compensation and
Rehabilitation Rules, 1955, namely: -

“97A. Rehabilitation grants to
persons allotted agricultural land
upto two standard acres in Punjab
and Patiala and East Punjab States
Union.—Any person who has been
allotted two standard acres or less
of Zgricultural land in the Statey
of Punjab or Patiala and East
Punjab States Union under any
notification specified in section
10 of the Act may be given a
rehabilitation grant at the rate of
Rs. 450 per standard acre of the
area allotted to him:

3298

Provided that— '

(a) he has not accepted
such allotment of the agri-
cultural lang or such allotment
has been cancelled;

(b) he does not hold a
verified claim in respect of
any other kind of property,

that is to say, for any urban
property or for any substan-
tial rural building.”’

The motion was adopted.

Mr. DEPUTY CHAIRMAN: Diwan
Chaman Lall, what about your amend-
ment? -

Diwan CHAMAN LALL: I do not
What

tion in regard to the first amendment
as explained by the hon. Minister.
He has made the position quite clear.
In regard to the second, I am still at
a loss to understand why a minor
under the age of 18 cannot be consi-
the
law he is a coparcener even when he
is in the womb of his mother. What
strange logic has persuaded the
Ministry to come to this particular
cannot understand.

mc-e mportant when we are consi-
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[Diwan Chaman Lall.]
dering the refugee problem. I would
beg of my hon. friend to reconsider
this matter at the proper time.

Sert MEHR CHAND KHANNA:
It does not commit me to anything.

Drwan CHAMAN LALL: It does
not commit my hon. friend to anything
but it does commit him to a sense of
logic.

Pror. N. R. MALKANI: I am sorry
to say that I have no assurance with
regard to those people who had no
agricultural claim,who are settled on
land and have a rural claim. What
will be done about their rural claim?
There is another discrepancy or some
discrimination in treatment. In rule
29 it is said:

“Where any person having a
verified claim who’is in sole occupa-
tion of an acquired evacuee proper-
ty, which is an allottable property,
refuses to accept the transfer of
such property in full or part satis-
faction of the compensation payable
to him—

(a) the payment of campensa-
tion due to such person shall be
postponed to such date as the
Central Government may, by
general or special order, specify;”

Giving the consequences of refusal of
acceptance of allotment, Rule 60 says:

“Where any person is offered allot-
ment of agricultural land under
these rules, he shall communicate
his acceptance of the allotment to
the Settlement Commissioner within
such period being not less than one
month as may be fixed by the Settle-
ment Commissioner. If no reply is
received within the period fixed by
the Settlement Commissioner allot-
ment shall be deemed to have been
accepted.” .

Why this differentjal treatment. It
should be postponed in both cases.

Mr, DEPUTY CHAIRMAN: What
about your amendment?

[o]¢]
Rules, 1955 33
Pror. N. R. MALKANI: I am not
( moving my amendment but these

points may be clarified. T would, draw
special attention of the House to my
amendment to rule 17. I do not want
to press my amendment, but I do want
to say that this is an important amend-
ment and it should not be rejected oft-
hand. Government may take its own
time and think over the matter. Later
on I do believe that, if necessary, they"
will adopt something of this nature
since, as I have seen, the Ministry
wants cash very badly to the tune of
thirty or foriy crores.

Mr. DEPUTY CHAIRMAN: So there
is no motion at all. You cannot go on
making speeches.

Pror. N. R. MALKANI: I would
emphasise that it is very important.
I would like to draw your attention
to a very tragic thing which is happen-
ing today in India. There are a num-
ber of people who have verified urban
claims. They are selling them at o
p~r cent. of ¥he mariet cost because
they have no assurance that compen-
sation will be paid to them quickly.

Sur1 MEHR CHAND KHANNA:
Properties are being sold all over India.
You can tell these kind friends of mine
that they can bid for them and cash
their claims by auction.

Pror. N. R. MALKANI: You have
frozen so many properties that you
will not be in a position......

MR, DEPUTY CHAIRMAN: It is all
very irregular that you make a speech
without any motion.

There are two messages from the
Lok Sabha.

Surr JASPAT ROY KAPOOR: Sir,
I crave your indulgence......

Mr. DEPUTY CHAIRMAN: No in-
dulgence now.




